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ೇಷ ಾಜ  ಪ ೆ 
 

 

ಸ ೕಯ ವ ವ ರಗ  ಮ  ಸನ ರಚ  ಸ ಲಯ 
 

ಅ ಚ  
: ವ ಇ   19  ಸನ 2024, ಂಕ: 10.06.2024 

 

ಕ ಟಕ ಪರ   ಇಂ ಯ ಗಳ  ಯಕ, 2024  ಇದ  2024 ರ  

ಂಗಳ 21  ಂಕ  ಜ ಲರ ಒ  , ನ  ವ  

ಇದ  2024 ರ ಕ ಟಕ ಅ ಯಮ :31 ಎಂ  ಕ ಟಕ ಜ ಪತ ದ ಷ 

ಜ ಪ ಯ  ( ಗ IV) ಪ ಕ ಸ ಂ  ಆ ಸ ,- 

2024ರ ಕ ಟಕ ಅ ಯಮ :31 
(2024ರ   ಂಗಳ   10   ಂಕ  ಕ ಟಕ ಜ  ಪತ ದ ಷ ಯ  ದ  

ಪ ಕಟ ) 
ಕ ಟಕ ಪರ   ಇಂ ಯ ಗಳ ಅ ಯಮ, 2024 

(2024 ರ  ಂಗಳ 21   ಂಕ  ಜ ಲ ಂದ ಅ ೕದ ಯ  ಪ ಯ ) 
 

ಕ ಟಕ ಪರ   ಇಂ ಯ ಗಳ ಪ ಷತ  ರ ದ  ಉಪ ಧ 
ಕ ಸ  ಒಂ  ಅ ಯಮ . 

 

ಇ  ಇ ಂ  ಬ ವ ಉ ೕಶಗ  ಪರ   ಇಂ ಯ ಗಳ 
ೕಂದ  ಮ  ಅದ  ಧಪಟ  ಷಯಗ  ಉಪ ಧ ಕ ಸ  ಕ ಟಕ 
ಪರ   ಇಂ ಯ ಗಳ ಪ ಷತ  ರ  ಕ ದ ಂದ; 

 

ಇ  ರತ ಗಣ ಜ ದ ಎಪ ೖದ  ವಷ ದ  ಕ ಟಕ ನ ಡಲ ಂದ 
ಈ ಂ  ಅ ಯ ತ ಗ :- 

 
ಅ ಯ I 

ಕ 
1. ಪ  ಸ ,  ಮ  ಭ.- (1) ಈ ಅ ಯಮವ  ಕ ಟಕ 

ಪರ   ಇಂ ಯ ಗಳ  ಅ ಯಮ, 2024 ಎಂ  ಕ ಯತಕ . 
(2) ಇ  ಇ ೕ ಕ ಟಕ ಜ  ಪ ತ . 

     (3) ಇ  ಜ  ಸ ರ  ಸ  ಜ ಪತ ದ  ಅ ಚ ಯ ಲಕ 
ಪ ಸಬ ಥ ಂಕ   ಬರತಕ . 

s̈ÁUÀ  – 4ಎ 

Part – IVA 

, 10  , 2024( , 20, , 1946) 

BENGALURU, MONDAY, 10, JUNE, 2024(JYEISHTA, 20, SHAKAVARSHA, 1946) 
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No.     263 
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2. ಪ ಗ .- (1) ಈ ಅ ಯಮದ  ದಭ  ಅನ  ಅಗತ ಪ ದ 
ರ ,- 

(ಎ) “  ಪ ಣ ಪತ ” ಎಂದ , ಅ ಯಮದ 3  ಪ ಕರಣದ  
ಸ ದ ಪ ಷ ನ ಲಕ 22  ಪ ಕರಣದ ಅ ಯ  ೕಡ ದ ಪ ಣ 

ಪತ ; 
( ) “ ೕಂದ  ಪ ಣ ಪತ ” ಎಂದ , ಈ ಅ ಯಮದ  ವ ದ 

ಸ  ನ  ಸ  ೕಂ ತ ದ   ಇಂ ಯ   ೕಡ ದ 
ಪ ಣ ಪತ ; 
 ( ) “   ಇಂ ಯ ” ಎಂದ  ೕಯ ಕಟ ಡ /2016 (ಎ   
2016) ರ  ಪ ಸ    ಇಂ ಯ ಂ  ನ   ಅಥ  

  ಇಂ ಯ ಂ  ನ  ತಕ ಪದ /   ಇಂ ಯ ಂ  ನ  
ಗದ  ತ ೕತರ ಪದ ಯ  ಪ ದ ಒಬ  ವ  ; 

( ) “ಪ ಷ ” ಎಂದ  3  ಪ ಕರಣದ  ಸ ದ ಕ ಟಕ ಪರ 
  ಇಂ ಯ ಗಳ ಪ ಷ ; 

(ಇ) “ ಲ  ಸ ” ಎಂದ , ಅ ಯಮದ 31  ಪ ಕರಣದ  
ರ ದ ಸ ; 
(ಎ ) “ಇಂ ಯ ಂ   ಸಗ ” ಎಂದ  ಕಟ ಡಗಳ ಮ   

ಲ ಕಯ ಗಳ  , ರಚ , ೕ ಂ ಕ, ಪ ಸರ ಇಂ ಯ ಂ   
ಸಗ / ತ ಗ  (drawings) ಮ  ಕಲ ತ ಕ   (Conceptual 

Plan), ಸ    , ಔ    , ಇತ  ಸ ಮ  ತ ಗ  
(drawings) ಂ ದ ಗಳ  ಸಹ ಒಳ ಂ ತ ; 
 ( ) “ ಪರ   ಇಂ ಯ ” ಎಂದ , ಕ ಟಕ ಪರ   
ಇಂ ಯ ಗಳ ಪ ಷ ಂದ  ಪ ಣ ಪತ  ಪ ದ ೕಂ ತ   
ಇಂ ಯ ;  
(ಎ ) “ ನ  ಪ ದ ಇಂ ಯ ಂ   ” ಎಂದ    
ಇಂ ಯ ಂ  ಣವ  ೕ ವ ಮ    ಇಂ ಯ ಂ  ನ  ಪದ  
ಅಥ  ವ  ಪ ನ ವ ರತದ  ನ ಲಕ 

ಸ ದ  / / ಶ ಲಯ ಅಥ  ರತದ ನ 
ಅಥ  ರತದ ರ ನ ಇತರ ;  
(ಐ) “ ಸ ” ಎಂದ  23  ಪ ಕರಣದ ಯ  ವ ಸ ದ ಪರ   
ಇಂ ಯ  ಗಳ ಸ ; 
( ) “ ” ಎಂದ  12  ಪ ಕರಣದ  ಮಕ ಂಡ ; 
( ) “ ೕಂ ತ   ಇಂ ಯ ” ಎಂದ , ಕ ಟಕ ಪರ   
ಇಂ ಯ  ಗಳ ಪ ಷ ನ  ತನ  ಸರ  ೕಂ ವ ವ ; 
(ಎ ) “ ಯಮಗ ” ಎಂದ  ಪ ಷ  46  ಪ ಕರಣದ ಯ  ರ ದ 

ಯಮಗ ; 
(ಎಂ) “ ಯಮಗ ” ಎಂದ  ಜ  ಸ ರ  45  ಪ ಕರಣದ ಅ ಯ  ರ ದ 

ಯಮಗ ; ಮ  
      (ಎ ) “ ಜ  ಸ ರ” ಎಂದ  ಕ ಟಕ ಸ ರ; 
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ಅ ಯ –II 
ಕ ಟಕ ಪರ   ಇಂ ಯ ಗಳ ಪ ಷ  

 
3. ಪ ಷ ನ ಪ  ಮ  ರಚ .- (1) ಜ  ಸ ರ   ಅ ಚ ಯ 

ಲಕ  ಈ ಅ ಯಮದ ೕ ೕ ೕಶಗಳ  ಈ ವ ಉ ೕಶ  “ಕ ಟಕ 
ಪರ   ಇಂ ಯ ಗಳ ಪ ಷ ” ಎಂ  ಕ ಯ ವ ಒಂ  ಪ ಷತ  
ಸತಕ . 

 
(2) ಪ ಷ , ಶ ತ ಉತ ರ ಮ  ನ  ಹರ  ಂ ವ, ಚರ 

ಮ  ರ ಸ ಗ ರಡ  ಆ ವ, ರಣ ವ   ವ ಮ  
ಕ  ವ ಅ ರವ  ಂ ವ,  ದ ಸ ನ ಒಂ  ಗ ತ 

ಯ ರತಕ  ಮ  ಸದ  ಸ ಂದ  ಡತಕ  ಮ   
ಗತಕ .  

 (3) ಪ ಷ ನ ಪ ನ ಕ  ಂಗ ನ ರತಕ . 
 (4) ಆಡ ತ ಡ /ಪ ಷ  ಈ ಂ ನ ಹ ಂ  ಸದಸ ರ  

ಒಳ ಂ ರತಕ , ಎಂದ :- 
(ಎ) ಹ  ಸದಸ ರ  ಪರ   ಇಂ ಯ ಗಳ ಂದ 

ಸ . ಆ  ಲ  ಸದಸ ರ  ಂಗ  ಗ ಂದ 
ಸ , ಳ , ಕಲ ರ  ಮ  ಗ  ಪ  ಗ ಂದ ಇಬ  

ಸದಸ ರ  ಸ . 
( ) ಜ  ಸ ರ  ಮ ದ ಈ ಂ ನ ಸದಸ  ಆಡ ತ ಡ ಯ 
ಪದ ತ  ಸದಸ ರತಕ ,- 

(i) ಜ ದ ನ ನಗ  ಇ  ಅಥ  ನಗರ ಗಳ ನ ನಗರ ವಸ  
ಗಗಳ ನ   ಇಂ ಯ ಗಳ ಂದ ಖ  ಇಂ ಯ   

ದ ಯ ಅಥ  ಸ ನ ೕ  ಅಥ  ದ ಯ ಒಬ  ಅ ; 
(ii) ೕ ೕಪ ೕ  ಇ ಯ  ರ ಗ   ಕಟ ಡಗಳ ಪ ರ 

ಂ ವ ಖ  ಇಂ ಯ   ಆ ವ ಒಬ  ಸದಸ ; 
(iii) ಜಲ ಪ ಲ ಇ  ಅಥ  ೕ ವ  ಗಮಗಳ  ಖ  

ಇಂ ಯ   ಆ ವ ಒಬ  ಸದಸ ; 
(iv) ಕ ಟಕ ಸ ರದ ನಗರ ೕಜ  ಇ ಯ ನ ಖ  ನಗರ 

ೕಜಕ (Chief Town Planner), ಆತ    ಇಂ ಯ   ಆ ದ , ಅಥ  ಅತ ಂತ 
ಯ ಇಂ ಯ   ಆ ವ ಒಬ  ಸದಸ ; 

( ) ೕಶ ರಯ  ಂ ಕ ಶ ಲಯ (VTU) , ತನ    ಇಂ ಯ ಂ   
ಗ ಂದ ಕ ಷ  ಹ  ವಷ ಗ ಂತ ಕ ರದ ೕಧ  ಅ ಭವವ  

ಂ ವ ೕಧಕ ವಗ ಂದ ಮ ಶನ ವ ಒಬ  ಸದಸ ; 
( )  ೕಶ ರಯ  ಂ ಕ ಶ ಲಯ (VTU)ವ  ರ ಪ  ಜ ದ  

ನ ಲಕ ಸ ದ  ಶ ಲಯಗಳ ನ   
ಇಂ ಯ ಂ   ಗಗಳ  ಕ ಷ  ಹ  ವಷ ಗ ಂತ ಕ ರದ ೕಧ  
ಅ ಭವವ  ಂ ವ ಪಕ ಗಳ ಮ /ಅಥ  ಅಂಥ 

ಶ ಲಯಗ  ೕ ತ ವ,   ಇಂ ಯ ಂ  ನ  
ಣವ  ೕ ವ ಗಳ ಪಕ ಗಳ ಂದ, ಆ ಕ , 
ಂ ಕ  ಇ ,  ಕ ಟಕ ಜ , ಇವ  ಮ ಶನ ವ ಒಬ  

ಸದಸ ; 
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(ಇ) ಪರ   ಇಂ ಯ ಗಳ ಂದ ಪ ಷ  ಸಹ-ಆ  
ವ ಇಬ  ಸದಸ . 

 
(5) ಉಪಪ ಕರಣ (iv)ರ ಡ (ಎ) ನ  ಏ  ಒಳ ಂ , ಜ  ಸ ರ , 

ೕಂದ  ಪ ಯ  , 19  ಪ ಕರಣದ ಅ ಯ  ೕಂದ  
ಅಹ ವ  ಕ ಷ  5 ವಷ ಗಳ ಅ ಭವ ಂ ವ   
ಇಂ ಯ ಗಳ  ಪ ಥಮ ಪ ಷ  ಮ ಶನ ಡಬ  ಮ  ಅಂಥ ಪ ಥಮ 
ಪ ಷ  3  ಪ ಕರಣದ (4)  ಉಪಪ ಕರಣದ  ನ ಸ ಥ ಅಹ ಗಳ  

ಂ ವ ಅಂಥ ಯ ಸದಸ ಗಳ  ಒಳ ಂ ರತಕ . ಅಧ   
ಅಂಥ ಮ ತ ಸದಸ  ಜ  ಸ ರ  ಸ  ಜ ಪತ ದ  ಅ ಚ ಯ 

ಲಕ ಷ ಪ  ಎರ  ವಷ ಗಳ ಅವ  ಪದವ  ಂ ರತಕ . 
4. ಪ ಷ ನ ಅಧ  ಮ  ಉ ಧ .- (1) ಸಹ-ಆ  ಳ ದ 

ಸದಸ ರ  ರ ಪ  ಪ ಷ ನ ಸದಸ  5  ಪ ಕರಣದ  ಷ ಪ ದ 
ನದ  ತಮ  ಂದ  ಪ ಷ ನ ಅಧ   ಉ ಧ ನ  ಆ  

ಡತಕ : 
ಪ , ಪ ಥಮ  ಪ ಷ  ರಚ ದ  ಅಧ ನ  ಆ  
ವವ  ಜ  ಸ ರ  ಈ ಧ  ಮ ದ ಪ ಷ ನ ಸದಸ  

ಅಧ ನ ಪ ಯ ಗಳ  ವ ಸತಕ . 
(2) ಪ ಷ  ತ ದ ಅಧ  ಅಥ  ಉ ಧ   ವಷ ಗಳ 

ಅವ  ಅಥ  ಆತ  ಪ ಷ ನ ಸದಸ  ವವ , ಇದರ   
 ದ ೕ ಅ ಯವ  ಪದವ  ಂ ರತಕ , ಆದ   ಪ ಷ ನ 

ಸದಸ ದ  ಒಳಪ  ಆತ  ಮ  ಆ  ಅಹ ರತಕ : 
 ಪ ,- 

(ಎ) ಅಧ  ಅಥ  ಉ ಧ   ಸ  ದ ತ ಪತ ವ  
ದ ರ, ಉ ಧ  ಅಥ  ಅಧ  ಕ ವ ಲಕ ತನ  ಪದ  

ೕ  ೕಡಬ : 
 ( ) ಅಧ  ಅಥ  ಉ ಧ  ತನ   ವಷ ಗಳ ಪ ವ  ದ 

 ಸಹ ತನ  ಉತ  ಪದವ  ೕಕ ವವ  ಪದದ  
ಂ ವ ಯತಕ . 

(3) ಅಧ  ಮ  ಉ ಧ , ಯಮಗಳ ಲಕ ಷ ಪ ಸಬ  
ಅಂಥ ಅ ರಗಳ  ಚ ಸತಕ  ಮ  ಅಂಥ ಕತ ವ ಗಳ  ರ ಸತಕ . 

5. ವ ಗಳ ನ.-(1) ಈ ಅ ಯದ ನ ಅಧ  ಮ  ಉ ಧ ರ 
ವ ಗಳ  ಯಮಗಳ ಲಕ ಯ ಸಬ ಥ ನದ  ನ ಸತಕ . 
(2) ಅಂಥ ವ    ದ  ಉದ ದ , ಆ 

ಷಯವ  ಪ ಷ , ಜ  ಸ ರ  ಜ ಪತ ದ ನ ಅ ಚ ಯ ಲಕ ಈ 
ಧ  ರ ಸ ವ ಕರಣ  ಯಮಗಳ  ಯ ಸಬ ಥ 

ನದ  ಕ ಸತಕ  ಮ  ಕರಣ  ಯ ಸಬ ಥ ಯ  
ನವ  ಅ ಸ ಸತಕ . ಕರಣದ ೕ ನ  ಅಂ ಮ ರತಕ : 

 ಪ  ತ ಪ ರ , ವ ಯ ಫ ಂಶ ೕಷ ಯ ಂಕ ಂದ 
ವ  ನಗಳ ಒಳ  ಪ ಷ  ಅ ಯ  ಸ ದ ರ  ಅಂಥ ಷಯವ  

ಕರಣ  ಕ ಸತಕ ದ ಲ . 
 (3) ಕರಣದ ಖ  ಚ ಗಳ  ಪ ಷ ನ ಲಕ ಭ ಸತಕ . 



 5 

 6. ಪ ವ  ಮ  ಆಕ ಕ ನಗ .- (1) (ಎ) ಈ ಪ ಕರಣದ 
ಉಪ ಧಗ ಳಪ  ತ ಸದಸ  ತನ  ವ ಯ ಂಕ ಂದ  
ವಷ ಗಳ ಅವ ಯವ  ಪದವ  ಂ ರತಕ .  
 ( ) 3  ಪ ಕರಣದ ಉಪಪ ಕರಣ (4)ರ ಡ (ಇ) ಅ ಯ  ಸಹ-ಆ ದ 
ಸದಸ  ಪ ಷ  ಧ ಸಬ   ವಷ ಗಳ  ೕರದ ಅಂಥ 
ಅವ ಯವ  ಪದವ  ಂ ರತಕ . 
 (2) ತ, ಮ ತ ಅಥ  ಸಹ-ಆ ದ ಸದಸ ,  
ಸಮಯದ   ಸ  ದ ತ ಪತ ವ  ಅಧ  ಅಥ  ಆತನ  

ಜ ಯ  ಉ ಧ  ಕ ವ ಲಕ ತನ  ಸದಸ ತ  ಯ  
ೕಡಬ  ಮ  ಆ ತರ ಅಂಥ ಸದಸ ನ ನ  ರತಕ . 

 (3) ಮ ತ ಪದ ತ  ಸದಸ , ತನ  ವ ೕ ,  ಅಥ  
ವ ಯ ಬಲ ಂದ ಮ ತ ವ ೕ ಆ  ಂ  

ಂ ಗ ಸದಸ  ಯ ಗತಕ . 
 (4) ಸದಸ ,- 

  (i) ಆತ , ಅ ಮ  ಪ ಯ  ಪ ಷ ನ  ತರ ನ  ಸ ಗ  
 ಜ ದ  ಮ  ಪ ಷ ನ ಅ ಯದ ,  ಜ ನ ರಣಗ  

ಯಕ ಲ ದ : ಅಥ   
  (ii) ಆತ , 3  ಪ ಕರಣದ ಉಪಪ ಕರಣ (4)ರ ಡ (ಎ) ಅಥ  ( )ನ  
ಉ ೕ ಸ ದ ಪರ   ಇಂ ಯ   ಆ   ಂ ೕದ  ಅಥ  
3  ಪ ಕರಣದ ಉಪಪ ಕರಣ (4)ರ ಡ ( ) ನ  ಉ ೕ ಸ ದ 

ಪಕ  ಂ ೕದ , 
-ಆತನ ನವ   ಎಂ  ಸತಕ . 

 (5) ಪ ಷ ನ ನ  ಆಕ ಕ  ನವ  ಸ  ವ  
ನ ವ ಅಥ  ಮ ಶನ ವ ಅಥ  ಸಹ-ಆ  ವ ಲಕ 
ಭ  ಡತಕ  ಮ   ನವ  ಭ  ಡ   ತ ದ 

ಮ ತ ದ ಅಥ  ಸಹ ಆ ದ ವ , ಆತ  ವ ಸದಸ ನ ನವ  
ವ ವ ೕ ಆ ಸದಸ ನ ಉ ದ ಪ ವ ಯವ  ತ  ಪದವ  

ಂ ರತಕ . 
 (6) ಪ ಷ ನ ಸದಸ  ಮ  ವ  ಅಥ  ಮ  ಮ ಶನ ಅಥ  ಮ  
ಸಹ ಆ  ಅಹ ರತಕ ; ಆ   ಸದಸ  ಎರ  ತರ 
ಅವ ಗ ಂತ ನ ಅವ  ಂ ವ ಯತಕ ದ ಲ . 
 7. ಪ ಷ ನ ವ  ನ .-  ವಷ ಗಳ ಅವ  

ಯ ವ ಂಕ  ಂ  ಒಂ  ಂಗಳ ಒಳ  ಪ ಷ ನ ನ  
ವ ಯ  ನ ಸತಕ . 

 8. ವ ಯ  ನ ಯ ವ  ಷ ಸ ಯ ರಚ .- (1) ಪರ 
  ಇಂ ಯ ಗಳ ಪ ಷ , 6  ಪ ಕರಣದ  ಉ ೕ ಸ ದ  ವಷ ಗಳ 

ಅವ  ಯ ವ ಂಕ  ಂ  ಒಂ  ಂಗಳ ಂ  ಅದರ ಸದಸ ರ 
ವ  ಉಪ ಧ ಕ ಸ  ಫಲ ದ , ಪ ಷ  ಅದರ ಷ ಸವ ಸದಸ ರ 

ಸ ಯ  ೕ ನ ಂ , ಸ ಪ ಷ  ರಚ ವ ವ  ಅದರ 
ಪ ಯ ಗಳ  ವ ಸ  ಈ ಂ ನ ಸದಸ ರ  ಒಳ ಂ ವ ಒಂ  ಷ 
ಸ ಯ  ರ ಸತಕ ,- 
 (ಎ) ಪ ಷ ನ ಅತ ಂತ ಯ ಸದಸ - ಅಧ ; 
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 ( ) ಪ ಷ  ಅದರ ಸವ  ಸದಸ ರ ಸ ಯ  ಜ ವ ಪರ   
ಇಂ ಯ ಗಳ ಪ ಂದ ಅ  ಮ ಶನ ವ ಪ ಂ  ಯ 

ಗ ಂದ ಒಬ  ಸದಸ . 
 (2) ಷ ಸ ಯ ರಚ ದ ,- 

(ಎ)  ಪ ಷ ನ  ತ ದ ಎ  ಸ ಗ   ಆ ಗಳ  ಷ ಸ  
ವ ಸತಕ ; ಮ  

( ) ಪ ಷ ನ ಎ  ಹ ಗ , ಗ   ದ ಗ ,  
ಕ ಂದ ಅಥ  ಅನ  ಉದ ವ ಗ , ಷ ಸ ಯ ಹ ಗ , 

ಗ   ದ ಗ ರತಕ . 
 (3) ಉಪಪ ಕರಣ (1)ರ ಯ  ರ ತ ದ ಷ ಸ  ಅದರ ರಚ ಯ 

ಂಕ ಂದ ಆ  ಂಗಳ ಅವ ಳ  ಪ ಷ  ವ  ನ ಸತಕ . 
9. ಪ ಷ ನ ಯ  ಅಥ  ವ ವಹರ ಯ ಂ ತ  ನ 

ಂ ದ ಗಳ ರಣ ಂದ ಅ ಂ ಲ .- (1) ಪ ಷ ನ  ಯ  
ಅಥ  ವ ವಹರ ,- 

(ಎ) ಪ ಷ ನ  ನ ಅಥ  ಅದರ ರಚ ಯ ನ  
ನ , ಅಥ   

( ) ಪ ಷ ನ ಸದಸ  ಯ ವ ವ ವ ಯ ವ ಯ ನ ಅಥ  
ಮ ಶನದ ನ ಅಥ  ಸಹ ಆ ಯ ನ  ನ ಯ, 

ಅಥ  
( ) ಪ ಕರಣದ ವ ಣಗ  ಧಕ ಗ ವ ಯ ನದ ನ 

 ಅಕ ಮ  
- ರಣ ತ ಂದ  ಅ ಂ ಗತಕ ದ ಲ . 
10. ಅನಹ ಗ .-  ವ ,- 
(ಎ) ಂ  ಯ ತ ದ ; ಅಥ  
( ) ಕ ಅಧ:ಪತನವ  ಒಳ ಂಡ  ಅಪ ಧಗ  ರತದ ನ 

 ಲಯ ಂದ ಯ ತ , ಎರ  ವಷ ಗ ಂತ 
ಕ ರದ ಅವ ಯ ಸದ, ಮ  ಆತನ ಗ ಂದ ಂ ನ 
ಐ  ವಷ ಗಳ ಅವ  ವ  ಸ ಸ  ಅನಹ  

ಂ ವ ಯತಕ   ದ : ಅಥ  
( )  ಸ ಮ ರ/ ಲಯ ಂದ ಅಸ ಸ ತ ಂ  

ೕ ದ  
- ಪ ಷ ನ ಸದಸ  ವ  ಅಥ  ಮ ಶನ  ಅಥ  ಸಹ-

ಆ  ಅನಹ ಗತಕ .  
11. ಪ ಷ ನ ಸ ಗ .- (1) ಪ ಷ , ಯಮಗಳ ಲಕ 

ಷ ಪ ಸಬ  ಅಂಥ ಸಮಯದ   ಸ ಳದ  ಕ ಷ  ಪ  ಪ   
ಂಗ  ಸ  ರತಕ  ಮ  ಅದರ ಸ ಗಳ ನ ಯ  ಕ ಪಗ  

 ಅಂಥ ಯಮಗ  ಅಥ  ಯ ನಗಳ  ಸತಕ .  
(2) ಯಮಗಳ ಲಕ ಅನ  ಷ ಪ ದ ರ , ಸ ಯ  

ಡ ದ ಸದಸ ಗಳ  ರ ಪ  ಪ ಷ ನ ಐವ  ತ ಸದಸ  ೕ  
ಆ ರತಕ  ಮ  ಪ ಷ ನ ಸ ಯ ಯ ಯ ನ ಎ  ಷಯಗಳ  

ಜ ವ ಮ  ಮತ ಚ ವ ಸದಸ ಗಳ ಬ ಮತದ ಲಕ 
ೕ ಸತಕ .  

(3) ಸ ನ ಮತಗ  ದ ದಭ ದ , ಅಧ  ಅಥ  ಆತನ 
ಜ ಯ  ಉ ಧ  ಅಥ  ಇಬ ರ ಜ ಯ  ಅಧ  
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ಮ ದ ಸದಸ  ಸ ಯ ಅಧ  ವ ಸತಕ  ಮ  ಎರಡ  ಅಥ  
ಯಕ ಮತವ  ಚ ಸತಕ .  
(4) ಸಹ-ಆ ದ ಸದಸ  ಪ ಷ ನ ವ ವಹರ ಗಳ  ಗವ ವ 

ಹಕ  ಂ ರತಕ  ಆದ  ಮತ ಚ ವ ಹಕ  ಂ ರತಕ ದ ಲ .  
12. ರ  .- (1)  ರ   ಪ ಷ ನ ಲಕ ಮಕ ವ ಪ ಷ ನ 

ಣ ಕ ಅ ರತಕ  ಮ  ಆತ  ಪ ಷ ನ ಯ ದ  ಸಹ 
ಆ ರತಕ .  

(2) ರ   ಪ ಷ ನ ಎ  ಖ ಗಳ ಅ ರ ಕ ರತಕ .  
(3) ರ   ಅಂಥ ಅಧ ನ ಅ ೕದ ಂ  ಅಥ  ಆತನ 

ಜ ಯ  ಉ ಧ ಂದ ಅ ೕದ  ಪ  ಪ ಷ ನ ಸ ಯ  
ನ ಸತಕ . 

13. ಅಧ , ಉ ಧ   ಸದಸ  ಲ   ಭ .- ಪ ಷ ನ ಅಧ , 
ಉ ಧ   ಇತ  ಸದಸ  ಜ  ಸ ರದ ವ   ಪ , ಪ ಷ  
ಈ ಧ  ಗ ಪ ಸಬ ಥ ಲ   ಭ ಗಳ  ಪ ಯ  
ಹ ಳವ ರತಕ .  

14. ಕ ನ  ಸ .- (1)  ಪ ಷ ,- 
(ಎ) ಅ  ದ ಕ ವರ ಯ ಪ ೕಚ ; 
( ) ಇ ೕ ನ ಲಭ ವ ಕ ಪ ೕಧ  ವರ  ಮ  ಪ ಷ ನ ವರ ಯ 

ಪ ೕಚ ; 
( ) ರ  ವರ  ದ  ಇದ  ಅದರ ಪ ೕಚ ; 
( ) ಂಬ ವ ವಷ  ಪ ಷ ನ ಯ ಚ ವ ಗಳ ಅ ೕದ ; 
(ಇ) ಕ ಆಯವ ಯದ ಅ ೕದ ; 
(ಎ ) ಷ  ೕಸ   ಇತರ ಗಳ ಜ ; 
( ) ಯಮಗಳ  ಯಮಗಳ ಪ ; 
(ಎ ) ರ  ಅಥ  ಪ ೕಲ  ವರ ಗ  ದ   ಇದ  ಅ ಗಳ 
ಮ  ಸದ  ವರ ಗಳ  ಸ ದ ನ ಗಳ  ಸ ಪ ದ   
ಅಕ ಮಗಳ  ದ   ಂಡ ಕ ಮದ ತ ಪ ಷ ನ 
ಅ ಲ  ವರ ಯ ಪ ೕಚ ; 
(ಐ) ಕ ಪ ೕಧಕರ ಮಕ; ಮ   
( ) ಯಮಗ ಗ ರ  ಪ ಷ ನ ಸ ಯ ಂ  ಬ ವ  ಇತರ 

ಷಯದ ಪ ೕಚ  
-  ಉ ೕಶ  ಂಬ   25  ಂಕ  ಂ  ವಷ ದ  ಒಂ   ಅದರ 

ಆಡ ತ ಸ ಯ ಸದಸ ರ ನ  ಸ ಯ  ನ ಸತಕ .     
15. ಷ ನ  ಸ .- ಪ ಷ   ಸಮಯದ  ಪ ಷ ನ ಷ 
ನ  ಸ ಯ  ಕ ಯತಕ . 
16. ಪ ಷ ನ ಅ ಗ  ಮ  ಕರ .- (1) ಪ ಷ , 
(ಎ) ಈ ಅ ಯಮದ ಯ  ಅದರ ಪ ಯ ಗಳ  ವ ದ  

ಧ ಸ  ಅ  ಅವಶ ಕ ಂ  ಸಬ  ಖ ಂ  ಮ  
ಅಂಥ ಇತ  ಅ ಗ   ಕರರ  ಮಕ ಡತಕ ; ಮ   

( ) ಜ  ಸ ರದ ವ   ಪ ಯ  ಯಮಗ ಗ ರ 
ಪ ಷ ನ ಎ  ಅ ಗ   ಕರರ ತನ ಮ  ಭ ಗ   
ಇತ   ಷರ ಗಳ  ಗ ಪ ಸತಕ .  

(2) ಪ ಷ ನ ಎ  ಅ ಗಳ  ಕರರ ತನಗ  ಮ  ಭ ಗಳ  
ಪ ಷ ನ ಗ ಂದ ಭ ಸತಕ .   
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17. ಪ ಷ ನ ಗ .- (1)  ಪ ಷ ನ ವ ವ ಪ   ತ ಣದ ಅ ಯ  
ಒಂ  ಯ  ಸತಕ .  

(2) ,- 
(ಎ) ಜ  ಸ ರ ಂದ ಹಣ  ಅ ನ ದ  ೕಕ ದ  

ಅದ ; 
( ) ಈ ಅ ಯಮದ ಯ  ಲ ದ ಅಥ  ಅನ  ಪದ  ೕಕ ದ 

 ತವ ,  
- ಒಳ ಂ ರತಕ .  
(3) ಪ ಷ  ಭ ವ ಎ  ಚ ಗಳ  ಗಳ  ಂದ 

ಭ ಸತಕ .  
(4) ಪ ಷ  ಯ ಸಬ ಥ ೕ ಯ  ಜಸ ಂದ ದ 

ಡ ಳವ  ಪ ೕ  ಯ ಕ  ಕ ಪತ ಗಳ  ಇಡತಕ .  
(5) ಪ ಷ ನ ಕ ಕ ಪತ ಗ  ಪ ಷ  ಕ  ಮಕ ವ 

ಕ ಪ ೕಧಕ ಂದ ಕ ಪ ೕಧ  ಒಳಪ ರತಕ .  
(6) ಪ ಷ , ಪ ಂ  ಆ ಕ ವಷ ದ ಯ  ಆದ  ಂಬ ವ 

ವಷ ದ ಂಬ   30  ಂಕ ಂತ ದ  ಧ ದ  ಗ  ಅದರ ಆ ನ 
ಕ ಪ ೕ ತ ಕ ಪತ ಗಳ  ವರ ಯ ಒಂ  ಪ ಯ  ಸ  ಜ ಪತ ದ  

ಪ ಕ  ಡತಕ  ಮ  ಸದ  ಕ ಪತ ಗಳ  ವರ ಯ ಪ ಗಳ  ಜ  
ಸ ರ  ಕ ಸತಕ .  

(7) ತ ಣ  ಬಳ ದ  ಆಗ ವ ಪ ಷ ನ ಜ ಯ ವ ಯ  
ರ ೕಯ ಸ   ಂ   ಅ ಯಮ, 1934ರ 2  ಅ ಯ  ಷ ಪ ದ 

 ಂ ನ  ಮ /ಅಥ   ಸ  ಭದ ಯ  ಅಥ  ಜ  
ಸ ರ/ ಂದ  ಸ ರ  ಅ ೕ ದ  ಇತ  ಭದ ಯ  ತ 

ವ ಗಳ  ಇಡತಕ .  
18. ಪ ಷ ನ ಪ ಯ ಗ .- ಈ ಅ ಯಮದ ಉಪ ಧಗ ಳಪ  

ಪ ಷ  ಈ ಂ ನ ಪ ಯ ಗಳ  ವ ಸತಕ  ಎಂದ , 
(ಎ) ಪ ಕರಣ 19ರ ಲ  ೕಂದ  ಸ ಯ  ರ ; 
( ) ಪ ಕರಣ 31ರ ಪ ರ  ಲ  ಸ ಯ  ರ ; 
( ) ಪರ   ಇಂ ಯ ಗಳ ಸ   ಅ  ದ ಪ   

ವ ; 
( ) ಪರ   ಇಂ ಯ ಗ  ಪರ ೕ  ನಡವ  ನಕಗಳ  

 ೕ  ಯ  ಯ ; 
(ಇ) ೕಂದ  ಸ  ಂಡ ಣ ಯಗಳ  ಅ ೕ  

 ಯ  ವ ; 
(ಎ ) ಪರ   ಇಂ ಯ ಗಳ ಸ ಗಳ    ಂದ  

   ಕ ವ  ಪರ   ಇಂ ಯ ಗಳ 
ಸ ಗಳ    ನ  ನ: ; 

( ) ಈ ಅ ಯಮದ ಲಕ ಪ ದತ ದ ಲ  ಅ ರಗಳ  
ಚ ; 

(ಎ )  ಪ ಷ ನ ಸ ತ  ವ ;  
(ಐ) ಪ ಕರಣ 17ರ ಉಪ ಪ ಕರಣ (1)ರ ಯ  ಸ ದ ಯ ವ ವ ಪ  

  ;  
( ) ಯ ಕ ಕ ಪತ ಗಳ  ವ ; 
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( ) ೕಂದ  ಅ  ಸ ವ   ಇಂ ಯ ಗ ,    
ಇಂ ಯ ಗ   ಇತರ  ಲ ಗಳ    

ಗ ; 
(ಎ ) ಈ ಅ ಯಮದ  ಮ  ಯಮಗಳ   ಯಮಗಳ  

ಸ ಥ ಇತ  ಪ ಯ ಗಳ  ವ ; 
(ಎಂ)  ಎ    ಇಂ ಯ ಂ   ೕತ ಗಳ  ಶಲ ವ  

ಉನ ಕ ದ  ತರ  ಯ ಕ ಮಗಳ / ರ ೕಣ ಗಳ  
(  ಗಳ ) ಆ ೕ ; ಮ  

(ಎ ) ೕಂ ತ ಪರ   ಇಂ ಯ ಗಳ ಪ ೕಜನ  
ೕ   ೕಜ ಯ    

ೕ . 
 

ಅ ಯ-III 
ಪರ   ಇಂ ಯ ಗಳ ೕಂದ  

   
19. ೕಂದ  ಸ .-   ಇಂ ಯ ಗಳ ೕಂದ  ಮ   

ಪ ಣಪತ  ೕ  ಉ ೕಶ  ಪ ಷ ನ ಸದಸ ಗಳ ಂದ ಐವ  ಸದಸ ಗಳ 
ಒಂ  ಸ ಯ  ರ ಸತಕ .  

20.   ಇಂ ಯ   ಆ   ನ ಸ  ೕಂದ .- ಕ ಟಕ ಜ ದ  
 ನ ಸ  ಉ ೕ ವ ಪ ಬ    ಇಂ ಯ  , ಈ ಅ ಯಮದ 

ಭದ ಂಕ ಂದ ಒಂ  ವಷ ಳ  ಪ ಷ  ವ ದ ಸ  ನ  
ಸರ  ೕಂ ಳ ತಕ .  

21. ೕಂದ  ಅಹ .- (1)  ನ  ಪ ದ ಇಂ ಯ ಂ   
/ ಶ ಲಯ ಂದ   ಇಂ ಯ ಂ   ಗದ  
ೕ / ತಕ/ ತ ೕತರ ಪದ ಯ  ಪ ದ  ವ  ಸ  ನ  ತನ  

ಸರ  ೕಂ ಳ  ಅಹ ಗತಕ .   
(2) ಉಪ ಪ ಕರಣ (1)ರ ಯ  ಅಹ ದ ಪ ಬ  ವ  ಯಮಗಳ 

ಲಕ ಷ ಪ ಸಬ ಥ ೕ ಯ  ಅ  ಸ ವ ಲಕ ಮ  
ಯಮಗಳ ಲಕ ಯ ಸಬ ಥ ಲ ದ ಯದ ತರ ಸ  ನ  

ತನ  ಸರ  ೕಂ ಳತಕ .  
(3) ೕಂದ  ಸ  ರ ಸರ  ಸ  ನ  

ೕಂ ವ ಅ ಯ  ರಸ ೕ ಅಥ   ಪ ಣ ಪತ  ೕಡ  
ಕ ೕ ಆ ವ  ಅಂಥ ಅ ಯ ರಸ ರ  ಂಕ ಂದ  

ಂಗ ಳ  ಪ ಷ  ಅ ೕ  ಸ ಸಬ  ಮ  ಅಂಥ ಅ ೕ ನ ಧದ  
ಪ ಷ ನ ೕ ನ  ಅಂ ಮ ರತಕ .  

(4) ಈ ಪ ರಕಣದ ಯ  ರ   ನ  ಸರ  ೕಂ ದ ತ ಯ 
ಯಮಗಳ ಲಕ ಯ ಸಬ ಥ ನ ಯ , ಅಧ   

  ಕ  ಸ  ದ ಒಂ  ೕಂದ  ಪ ಣಪತ ವ  ೕಡತಕ .    
22.  ಪ ಣಪತ .- (1) ಪ ಬ  ೕಂ ತ   ಇಂ ಯ  , 

ೕಂ ತ ಪರ ಇಂ ೕ ಯ  ಂದ   ಇಂ ಯ ಂ   ೕತ ದ  ಅ ಭವ 
ಪ ದ ರ  ಕ ಟಕ ಜ ದ  ಪರ   ಇಂ ಯ   ಆ  ಯ  

ವ ಸತಕ ದ ಲ : 
ಪ , ಪ ಷ ಂದ  ಪ ಣಪತ ವ  ಪ ಯ  ೕ  

ಪದ ಧರ ದ  ದಭ ದ  ಎರ  ವಷ ಗ ಂತ ಕ ರದ ಅ ಭವ ಮ  
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ತಕ ಪದ  ಅಥ  ತ ೕತರ ಪದ ಧರ ದ  ದಭ ದ  ಒಂ  ವಷ ಂತ 
ಕ ರದ ಅ ಭವವ  ಂ  ಅಗತ ತ : 

ಮ  ಪ  ಈ ಅ ಯಮದ ಭದ ಂಕ , ಪ ಕರಣ 20ರ  
ಷ ಪ ದ  ಹ ಗಳ  ಂ ವ,  ವಷ ಗ ಂತ 

ಕ ರದ ಅವ    ಇಂ ೕ ಯ   ಆ  ಲಸ ವ ಅ ಭವ 
ಂ ವ   ಇಂ ೕ ಯ    ಪ ಣ ಪತ  ಪ ಯ  ಅಹ ರತಕ .  

(2) ಪ ಬ  ಪರ   ಇಂ ಯ   ಯಮಗಳ ಲಕ 
ಯ ಸ ಥ ಕ ಲ ವ  ಯ ಡತಕ  ಮ  ಆ ವಷ ದ ಏ   

1  ಂಕ  ಅಥ  ಅದ  ಂ  ಅಂಥ ಲ ವ  ಯ ಡತಕ .   
23. ಸ ನ ದ  ಮ  ವ ಹ .- (1) ಪ ಷ , ರಚ ದ ತರ 

ಜ ದ  ಪರ   ಇಂ ಯ ಗಳ ಒಂ  ಸ   ದ ಪ  
ಡತಕ  ಮ  ಈ ಅ ಯಮದ ಉಪ ಧಗ ಗ ರ  ಅದ  

ವ ಸತಕ .  
(2) ಸ ನ  ಈ ಂ ನ ವರಗಳ  ಒಳ ಂ ರತಕ , ಎಂದ ;- 
(ಎ) ಪರ   ಇಂ ೕ ಯ  ನ ಜನ  ಂಕ, ೕಯ , ಸದ 

 ಕ ಯ ಸ ಮ  ತ  ೕತ ಂ  ಣ  ಸ ; 
( ) ಸ ನ  ಆತನ ಸರ  ೕಂ ದ ಂಕ; 
( ) ಆತನ ಹ ಗ  ಮ  ಆ ಹ ಗಳ  ಪ ದ ಂಕ ಮ  

ಪ ನ ದ ರ; ಮ   
( ) ಯಮಗಳ ಲಕ ಯ ಸಬ ಥ ನ ವರಗ .  
24. ಸ ಂದ ಸರ  .- (1) ಪ ಷ  ಆ ಶದ ಲಕ,- 
(ಎ) ತನ  ಸರ   ೕರ ದ ಅಥ  
( ) ಸ ನ ಂ ನ ಪ ಕಟ ಂ  ಮರಣ ಂ ವ 
-   ಪರ   ಇಂ ಯ  ರ ಸರ  ಸ ಂದ  

ಕಬ .   
 (2) ಈ ಪ ಕರಣದ ಉಪ ಧಗ ಳಪ  ಪ ಷ ,- 
(ಎ)  ಪರ   ಇಂ ಯ  ನ ಸ  ತ  ಅಥ  ಸವ 

ಗ ಯ  ತ  ವ ಅಥ  ವ ರಣ ಂ  
ಸ ನ  ನ ಸ ;  

ಅಥ  
( ) ಪ ಷ ನ ಅ ಯದ , ಆತ  ಕ ಅದ:ಪತನವ  ಒಳ ಂಡ 

 ಅಪ ಧದ ಯ ತ  ಅಥ   ಪರ 
ನ ಡ ಯ ತ ತಸ  ಅಥ  ಪರ ೕ  ನಡವ  
ನಕಗಳ   ೕ  ಯ  ಉಲಂ ಂಬ ರಣ ಂದ 

ಆತನ  ಸ ನ  ಉ  ಅ ತ ; ಅಥ  
( ) ಆತ  ಂ  ಯ ತ ; ಅಥ   
( ) ಸ ಮ ರ/ ಲಯ ಂದ ಆತನ  ಅಸ ಸ ತ ಂ  

ೕ ಸ    
- ಎಂಬ ರಣಗಳ  ಅ  ಕ ಂ   ಆತನ  ಕ  ಅವ ಶ 

ೕ ದ ತ ಯ ಮ  ಅಂಥ ನ ರ  ದ  ಇದ  ಅದ  ದ 
ತ ಯ ಆತನ ಸರ  ಸ ಂದ  ಕತಕ  ಎಂ  ಆ ಸಬ .   
     

(3) ಉಪ ಪ ಕರಣ (2)ರ ಅ ಯ ನ ಆ ಶ , ಸ ಂದ  ದ  
ಆ ಸ ದ   ಪರ   ಇಂ ೕ ಯ  ನ  ಶ ತ  ಆಗ  ಅಥ  



 11 

ಷ ಪ ಸಬ ಥ ಅವ ಗ  ಈ ಅ ಯಮದ ಯ  ೕಂದ  
ಅನಹ ಗತಕ ಂ  ಸಬ .  

(4) ಈ ಪ ಕರಣದ ಉಪ ಪ ಕರಣ (2)ರ ಅಥ  ಪ ಕರಣ 30ರ ಉಪ ಪ ಕರಣ (2)ರ 
ಅ ಯ ನ ಆ ಶ ಂದ ತ ದ ವ  ಅಂಥ ಆ ಶ  ಆತ  ತ ದ 

ಂಕ ಂದ ಅರವ  ನಗ ಳ  ಕ ಟಕ ಅ ೕ  ೕಕರಣ  ಅ ೕ  
ಸ ಸಬ . ಅಂಥ ಅ ೕ ನ  ೕಕರಣದ ೕ ನ  ಅಂ ಮ ರತಕ .  

(5) ಉಪ ಪ ಕರಣ (2)ರ ಅ ಯ ನ ಆ ಶ , ಅದರ ಂಕ ಂದ  ಂಗಳ 
ಯದವ  ಅಥ  ಉಪ ಪ ಕರಣ (4)ರ ಯ ನ ಅ ೕ  ಇತ ಥ ವವ  

ಇದರ   ತ ಯ ೕ ಅ ಯವ  ಪ ಮ ಗತಕ ದ ಲ . 
(6) ಸ ಂದ ಸರ    ಕ ದ ಪರ   

ಇಂ ಯ  ನ ಸರ  ಅ ತ ಜ ಪತ ದ  ಪ ಕ ಸತಕ .   
25. ಪ ಣಪತ ಗಳ ಅದ ಪ .- (1) ಪ ಕರಣ  24ರ ಉಪ ಪ ಕರಣ (1) ಅಥ  ಉಪ 

ಪ ಕರಣ (2), ಅಥ  ಪ ಕರಣ 30ರ ಉಪ ಪ ಕರಣ (2)ರ ಯ  ಸ ಂದ ರ ಸರ  
 ಕ ೕ ಆ ಪರ   ಇಂ ಯ   ಅಥ   
(2) ಪರ   ಇಂ ೕ  ಯ  ಮರಣ ಂ ದ ,   ಪ  
, 1908ರ ಪ ಕರಣ 2ರ ಡ 11ರ  ಪ ಸ  ಆತನ  ಪ   
-  ಡ  ೕಂದ  ಮ   ಪ ಣಪತ ಗಳ    

ಅದ ಸತಕ .  
26. ಸ ನ  ಸರ  ನ: .-  ಪ ಷ   ಸಮಯದ  

ಕ  ರಣಗಳ  ಖ , ಯಮಗಳ ಲಕ ಯ ಸಬ ಥ ಲ  
ಯ ದ ತ ಯ ಸ  ಂದ  ಕ ದ ವ ಯ ಸರ  ನ: 

ಸಬ .   
27. ನಕ  ಪ ಣ ಪತ ವ  ೕ .-   ಪ ಣ ಪತ  ಕ  

ೕ  ಅಥ  ಶ ಂ  ಎಂ  ರರ ಗಮನ  ದ , ರ  
ಯಮಗಳ ಲಕ ಯ ಸಬ ಥ ಲ ದ ವ ಯ  ನಕ  ಪ ಣ 

ಪತ ವ  ೕಡಬ .  
28. ಸ ನ ದ ಣ.- ಪ  ವಷ ದ ಏ  1  ಂಕದ ತ ಯ ಆದ  

ಗ , ರ  ಸ ನ ಪ ಗಳ  ಸದ  ಂಕದ ವ   
ಡತಕ  ಮ  ಅಂತಹ ಪ ಗಳ  ಸತಕ   ಅ ಗಳ  ೕ ವ 

ವ ಗ  ಯಮಗಳ ಲಕ ಯ ಸಬ ಥಹ ಲ ದ ವ ಯ  
ಲಭ  ಡತಕ . 
 

ಅ ಯ-IV 
ಪರ ನ ಡ  

29. ಪರ ನಡ .- (1) ಪ ಷ  ಪರ  ಇಂ ಯ ಗ  
ಪರ ನಡ  ಮ  ೕ  ಯಮಗಳ ನಕಗಳ  ಯಮಗಳ ಲಕ 

ಯ ಸಬ .  
(2) ಉಪ ಪ ಕರಣ (1)ರ ಯ  ಪ ಷ  ರ ದ ಯಮಗ  ಪರ ನ ಡ ವ 
ಉಲಂಘ ಗಳ  ಷ ಪ ಸಬ  ಅಂತಹ ಉಪ ಧಗ  ತ ಲದ  

ಯ ವ ನ  ಏ  ಇದ  ಪ ಮವ  ಂ ರತಕ . 
30. ನ ಡ  ದ ರ  ಯ ನ.- (1) ಪ ಷ  ರ  

ೕಕ ದ   ಪರ  ಇಂ ಯ  ೕಟ  ಪರ 
ನ ಡ ಯ ತ ತಸ ಂ  ಅ ಯಪಟ , ೕ ಂಡ , ಆತ  ಪರ  

ಇಂ ಯ  ಆ   ರತ ಗ  ಅನಹ , ಪ ಷ  ರ ಯ  
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ಳ   ಸ  ಷಯವ  ಯಮಗಳ  ಯ ಸಬ ದ ನದ  
ಕ ಸಬ . 

(2)   ಸ ಂದ (1)  ಉಪಪ ಕರಣದ ಯ ನ ರ  ವರ ಯ  
ೕಕ ದ , ಪರ  ಇಂ ಯ  ಪರ ನ ಡ ಯ ತ ತಸ ಂ  

ಪ ಷ  ಅ ಯಪಟ , ಅಹ ಲ  ಳ  ಅವ ಶವ  ೕ ದ 
ತ ಯ ಆತ  ಅ ತ ೕ ಯ  ಕಬ  ಅಥ  ಆತನ  ಪರ 

 ಇಂ ಯ  ಂದ ಅ ನ ಸಬ  ಅಥ  ಸ ಂದ ಆತನ 
ಸರ  ಕಬ  ಅಥ  ಅ  ಕ ಂ  ತಹ ಆ ಶವ  

ಡಬ . 
31.  ಸ .- ಪ ಷ ನ ಲಕ ರಚ ದ  ಸ  ವ  

ವ ಗಳ  ಒಳ ಂ ರತ , ಅವರ  ಇಬ ರ  ಪ ಷ ನ ಸದಸ ರ  
ಸತಕ  ಮ  ಇ ಬ  ಪ ಷ ನ ಸದಸ ರದ ಪರ  

ಇಂ ಯ    ಒಬ  ವ ಯ  ಸಹ-ಆ  (co-opt) ಳತಕ ,  
ಸ ಯ ಸದಸ ಗಳ  ಅತ ಂತ ಯ ವ ಪರ  ಇಂ ಯ  ಅದರ 
ಅಧ ರತಕ .  

32.  ಸ ಯ ಅ ರಗ .- (1) ಪ ಷ ನ  ಸ  ಈ ಳ ಡ 
ಷಯಗ  ಧಪಟ ಂ   ಪ  , 1908(1908ರ ಂದ  ಅ ಯಮ 

5)ರ ಅ ಯ   ಲಯ  ತ ದ ಅ  ಅ ರಗಳ  ಂ ರತಕ , 
ಎಂದ :- 

(ಎ)  ವ ಯ ಜ ಯ  ಸಮ   ಮ  ಆತನ   
ಪ ಣದ   ; 

( )  ದ ಗಳ  ೕ ದ  ಮ  ಜ  ಪ ದ  
ಅಗತ ಪ ; 
( ) ಪ ಣ ಪತ ಗ  (affidavit) ವ  ೕಕ ; 
( )  ಲಯ ಅಥ  ಕ ಂದ  ಖ  ಅಥ  ಅದರ 
ಪ ಯ  ೕ ; 
(ಇ)  ಅಥ  ದ ನ ರ  ಕ ಷ ಗಳ  ರ ; 
(ಎ ) ಯ ಸಬ ದ  ಇತರ ಷಯ. 

(2)  ಸ  ರ ಯ  ನ ಗ ಸ ಕ ಯದ ತತ ಗಳ  
ಅ ಸ ಸತಕ . 
 

ಅ ಯ-V 
ಅಪ ಧಗ  ಮ  ಡ  

33. ೕಂದ ಗ ದ  ಡ .- ಸ ನ  ತಮ  ಸರ  
ನ ಳ  ಪರ  ಇಂ ಯ  ಆ  ಯ  ಂಡ  
ವ   ಆ  ಂಗ ಗ  ಸ ಸಬ ದ ರ ಸ ಅಥ  ಐವ  ರ 

ಗ  ಸ ಸಬ ದ ಂ  ಅಥ  ಅ ರಡ ಂದ  
ತ ಗತಕ . 
34. ೕಂ ತ ಂ  ತ  ೕ  ದ  ಡ .- (ಎ) 

ಸ ನ  ಸ  ೕಂ ರದ  ವ ,  ಸರ   
ೕಂ ಸ  ಅಥ  ಆತನ ಸ  ಅಥ  ನ ವ  ಪದಗ  

ಅಥ  ಅ ರಗಳ   ಕ  ಕ   ಆತನ ಸ   ನ  ಎಂ  
ತ  ದ , ಒಂ  ವಷ ದವ  ಸ ಸಬ ದ ರ ಸ ಂದ ಅಥ  ಒಂ  
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ಲ  ಗ  ಸ ಸಬ ದ ಂ  ಅಥ  ಅ ರಡ ಂದ  
ತ ಗತಕ . 
( )  ವ  ಪರ  ಇಂ ಯ  ಆ  ೕಂ ಂ , 

ಆದ   ಪ ಣ ಪತ ವ  ಂ ರ , ಪರ  ಇಂ ಯ  ಆ   
ರತ ದ , ಆ  ಂಗ  ಸ ಸಬ ದ ರ ಸ ಂದ ಅಥ  ಐವ  ರ 

ಗ  ಸ ಸಬ ದ ಂ  ಅಥ  ಅ ರಡ ಂದ  
ತ ಗತಕ . 
35. ದ  ಬಳ ದರ ದ  ಧ.- ಸ ರ  ದ ಪ ದ 

ಮಕ ಂದ ಆ  ಂಗ ಗಳ ಯ ದ ತ ಯ, ೕಂ ತ ಪರ 
 ಇಂ ಯರ  ರ  ಪ ,  ವ  ಅಥ  ಪರ  

ಇಂ ಯ ಗಳ ಫ , ಪರ  ಇಂ ಯ ನ  ಮ  ಅ ಮವ  
ಬಳ ಳತಕ ದ ಲ . 

(2) ಉಪಪ ಕರಣ (1)ರ ಉಪ ಧಗಳ   ವ  ಉಲಂ ದ  ಆತ  ಆ  
ಂಗ  ಸ ಸಬ ದ ರ ಸ ಂದ ಅಥ  ಐವ  ರ ಗ  
ಸ ಸಬ ದ ಂ  ಅಥ  ಅ ರಡ ಂದ  ತ ಗತಕ . 

36. ಹ  ಇರದ ವ ಗ  ಇಂ ಯ ಂ  ಸಗ / ತ ವ  
( ಂ ) ೕಕ ಲ .- (1) ತ ಲದ  ಯ ವ  

ನ  ಏ  ಇದ  , ಈ ಅ ಯಮದ ಭ ಂದ 2 ವಷ ಗಳ ಅವ  
ಯ ದ ತ ಯ ೕಯ ಕಟ ಡ  2016ರ  ಪ  ಸ ಮ 

ವ ಗ  ತ    ಪ ಷ ನ  ೕಂ ತ  ಪರ  ಇಂ ಯ  ಈ 
ಳ ಡ  ಇಂ ಯ ಂ  ಸ/ ತ / ಣ ರಚ ಯ  

ಅವ ೕ ಸತಕ  ಅಥ  ಯ ಗತ ತಕ  ಅಥ  ೕಕ ಸತಕ : 
(ಎ) ಐವ  ಚದರ ೕಟ ಗಳ  ೕ ದ ಂ  ಪ ಶದ ಕಟ ಡ; ಅಥ  
( ) ಲ ಮಹ ಯ  ತ ಳ  ಕಟ ಡದ ನ  ಎತರವ  ೕ ದ ಎತರದ 
ಕಟ ಡ; ಅಥ   
( ) ರ ವ ೕ ಯ ಕ ಕಟ ಡದ ರಚ  ಇಲದ ಕಟ ಡ; ಅಥ  
( ) ಕಟ ಡದ ಂ  ಪ ಶ  50 ಚದರ ೕಟ ಗ  ಅಥ  50 ಚದರ ೕಟ
ಗ ಂತ ಕ  ಇದ   ಕಟ ಡಗ ಂತ ಕ  ಇಲ ದ ವಸ  

ೕಜ ಯ  ಂ ವ ಕಟ ಡ ಅಥ  ಅದರ ಗ. 
(2) ಉಪ ಪ ಕರಣ (1)ರ ಉಪ ಧಗಳ   ವ  ಉಲಂ ದ , ಆತನ 

ದ  ಂಡ  ಇತ  ವ ವಹರ ಗ  ಧಕ ಗ , ಒಂ  ವಷ ದವ  
ಸ ಸಬ ದ ರ ಸ ಂದ ಅಥ  ಒಂ  ಲ  ಗ  ಸ ಸಬ ದ 

ಂ  ಅಥ  ಅ ರಡ ಂದ  ತ ಗತಕ . 
37. ೕಂದ  ಮ   ಪ ಣ ಪತ ಗಳ  ಒ ಸ  ಫಲ .-  

ಸ ಂದ ಸರ   ಕ ದ  ಪರ  ಇಂ ಯ  
ಆತನ ೕಂದ  ಮ   ಪ ಣ ಪತ ಗಳ   ಒ ಸ (surrender) ಫಲ ದ  

 ಂಗ  ಸ ಸಬ ದ ರ ಸ ಂದ ಅಥ  ಇಪ ೖ  ರ 
ಗ  ಸ ಸಬ ದ ಂ  ಅಥ  ಅ ರಡ ಂದ  

ತ ಗತಕ . 
38. ಅಪ ಧಗಳ ೕಯ .- (1)  ಲಯ , ಪ ಷ  ಅಥ  

ಪ ಷ  ಈ ಬ  ಅ ತ ದ ವ   ಸ ದ ರ , ಈ ಅ ಯಮದ 
 ಡ ೕಯ ದ  ಅಪ ಧದ ೕಯ  ಳತಕ ದ ಲ . 
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(2) ೕ ಟ  ೕ  ಅಥ  ಪ ಥಮ ದ  ೕ  
ರ ಪ   ೕ  ಅ ಯಮದ  ಡ ೕಯ ದ  

ಅಪ ಧದ ಅ ರ  ಡತಕ ದ ಲ . 
 

ಅ ಯ-VI 
ೕಣ  

39. ಪರ  ಇಂ ಯ  ಲಕ ೕಕ ದ ಇಂ ಯ ಂ  
ಸದ ರ  ರ  ಣ  ಅ ಮ  ೕಡ .- ತ ಲದ  

ಯ ವ  ನ  ಏ  ಇದ , ಈ ಅ ಯಮದ ಭ ಂದ 2 
ವಷ ಗಳ ಅವ  ಯ ದ ತ ಯ ಜ  ಸ ರ ಅಥ  ಅದರ  
ಅ ಗ  ಅಥ  ಸ ೕಯ ರ ಅಥ  ಅದರ  ಅ ಗ  ಅಥ  
ಪ  ರ ಅಥ  ಕ ಟಕ ಪಟ ಣ ೕಜ  ಮ  ಂತರ 
ಅ  ಅ ಯಮ, 1976ರ ಅ ಯ  ರ ದ ನಗರ ಪ  ರ ಅಥ  
ಅದರ  ಅ ಗ , ಪರ  ಇಂ ಯ  ಲಕ ೕಕ ದ ಕಟ ಡ 

ಸ/  ತ ದ ರ , ವ ರ  ಪ ಕರಣದ (1)  ಉಪಪ ಕರಣದ ನ (ಎ) 
ಂದ ( )ರ  ಡಗಳ ಅ ಯ  ಬ ವ ಕಟ ಡ ಣ  ಅ ಮ ಸತಕ ದ ಲ . 

40. ಪ ಷ  ಒದ ಸ ದ  ಮ  ಅದರ ಪ ಕಟ .-  ಜ  ಸ ರ  
ಅಗತ ಪ ಗ ಲ   ಪ ಷ  ಕ ವರ ,  ಇತರ ವರ ಗ  ಪ  

ಖ ಗಳ(minutes) ಪ ಗ  ಮ  ಇತರ ಯ   ಜ  ಸ ರ  ಒದ ಸತಕ . 
41. ಸ ವ ಂದ ಂಡ ಕ ಮದ ರ .- ಈ ಅ ಯಮದ ಮ  ಅದರ 

ಅ ಯ  ರ ದ  ಯಮಗಳ ಅಥ   ದ  ಆ ಶಗಳ 
ಅ ರ  ಸ ವ ಂದ ದ ಅಥ  ಡ  ಉ ೕ ದ  

ಯ  ಜ  ಸ ರ ಅಥ  ಸ ೕಯ  ಅಥ  ಸ ರದ  ಅ ಯ 
ದ   , ಅ ೕಜ  ಅಥ  ಇತರ  ವ ವಹರ ಯ  
ಡ  ಅವ ಶ  ಇರತಕ ದ ಲ . 

 
42. ಪ ಷ ನ ತ ಣ, ರ  ಮ  ರ .- (1) ಪ ಷ  ಈ 

ಅ ಯಮದ ಲಕ ಅಥ  ಅದರ ಅ ಯ  ಪ ೕ ದ  
ಅ ರಗಳ  ಚ ವ  ಪ ಷ  ಫಲ  ಎಂ  ಅಥ  ೕ  ಎಂ  
ಅಥ   ಪ ೕಗ  ಎಂ  ಸ ರ   ದ  ಅಂತಹ ಫಲ , 

ೕ  ಅಥ  ಪ ೕಗ  ೕರ ಸ ಪದ  ಎಂ  ಅ  ಪ ಗ ದ  
ಜ  ಸ ರ  ಅದರ ವರಗಳ  ಪ ಷ  ಅ ಸತಕ ,  ಪ ಷ  

ಅಂತಹ ತ , ೕ  ಅಥ  ಪ ೕಗವ  ಪ ಹ ಸ  ಫಲ ದ  ಈ 
ನ  ಜ  ಸ ರ  ಕ ಂ  ತಹ ಸಮಯ ಳ  ಪ ಷತ  

ಜ  ಸ ರ  ಸ ಸಬ , ಮ  ಪ ಷ  ಚ ಸ ದ  
ಅ ರಗ  ಮ  ಕತ ವ ಗಳ  ಆ  ಂಗ ಗ  ೕರದ ಅವ   ಅಂತಹ ವ / 

ರ  ವ   ಡತಕ   ಆ ತರ ಪ ಷ ನ ಗ  ಮ  
ಸ ಗ  ಈ ಅ ಯಮದ ಉ ೕಶ  3  ಪ ಕರಣದ ಅ ಯ  ಒಂ  ಸ 
ಪ ಷತ  ರ ವವ  ಜ  ಸ ರದ  ತ ಳತಕ . 

(2) ಉಪಪ ಕರಣ (1)ರ ಯ  ಜ  ಸ ರ  ಪ ಷತ  ಸ ಗ ಅ  
ಧ ದ  ಗ  3  ಪ ಕರಣದ ಅ ಯ  ಒಂ  ಸ ಪ ಷತ  ರ ಸ  

ಕ ಮಗಳ  ಳತಕ   ಆ ತರ (1)  ಉಪಪ ಕರಣದ  ಉ ೕ ಸ ದ ಸ  
ಮ  ಗ   ರ ದ ಪ ಷ ನ  ಮ ತ ಳತಕ . 
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43. ಪ ಷ ನ ಸದಸ , ಅ ಗ  ಮ  ಉ ೕ ಗ  
ೕಕ ಕರ .- ಪ ಷ ನ ಸದಸ , ಅ ಗ  ಮ  ಇತರ 

ಉ ೕ ಗಳ  ರ ೕಯ ಡ ಯ 21  ಪ ಕರಣದ ಅಥ ಳ  
ೕಕ ಕರ ಂ  ಸತಕ . 

44. ಂದ ಗಳ  ವ ಅ ರ.- (1) ಈ ಅ ಯಮದ 
ಉಪ ಧಗಳ  ವ   ಂದ  ಉದ ದ , ಸ ರ  
ಸ  ಜ ಪತ ದ  ಪ ಕ ದ ಆ ಶದ ಲಕ ಆ ಂದ ಯ  ಸ  ತನ  
ಅವಶ ಕ ಅಥ  ಕ ಂ  ಬ ವ ಮ  ಈ ಅ ಯಮದ ಉಪ ಧಗ  
ಅ ಗತ ರ ಥ ಉಪ ಧಗಳ  ರ ಸಬ :  

ಪ , ಈ ಅ ಯಮ  ಭ ದ ಂಕ ಂದ ಎರ  ವಷ ಗಳ 
ಅವ  ಯ ದ ತ ಯ  ಅಂಥ ಆ ಶವ  ಡತಕ ದ ಲ . 

(2) ಈ ಪ ಕರಣದ ಅ ಯ  ದ ಪ ಂ  ಆ ಶವ , ಅದ  ದ 
ತ ಯ, ಆದ  ಗ  ಜ  ನ ಡಲದ ಂ  ಸತಕ .  

45. ಯಮಗಳ ರಚ ರ.- (1)  ಜ  ಸ ರ  ಪ ಷ ಂ  
ಸ ೕ  ಈ ಅ ಯಮದ ಉ ೕಶಗಳ  ಈ ಸ  ಸ  ಜ ಪತ ದ  

ವ  ಪ ಕಟ ಂ  ಅ ಚ ಯ ಲಕ ಯಮಗಳ  ರ ಸಬ .  
(2) ಷ  ಮ   ಳ ದ ಅ ರಗಳ ನ ನ ಯ  

ಧಕ ಗ  ಈ ಳ ಡ ಎ  ಅಥ   ಷಯಗ  ಅಂಥ 
ಯಮಗಳ  ಉಪ ಸಬ  ಎಂದ :- 

(ಎ) ಅ ಯ-IIರ ಯ  ವ ಗಳ  ನ ವ ನ, 5  ಪ ಕರಣದ (2) 
ಉಪ ಪ ಕರಣದ ಯ  ಯ ಸ ದ ೕಕರಣದ ಸದಸ ರ ಧ ಗ  ಮ  
ಷರ ಗ   ೕಕರಣ  ಅ ಸ ಸ ದ ಯ  ನ; 

( ) 20  ಪ ಕರಣ, 21  ಪ ಕರಣದ (2)  ಉಪ ಪ ಕರಣ  26, 27 ಮ  28  
ಪ ಕರಣಗಳ  ವ ಸ ದ ಲ ; 

( ) 22  ಪ ಕರಣದ  ೕಡ ದ  ಪ ಣಪತ ದ ನ ; 
( ) 23  ಪ ಕರಣದ (2)  ಉಪ ಪ ಕರಣದ ( ) ಡದ ಯ  ಸ ನ  

ಸ ದ ಮತ  ವರಗ ;     
(ಇ) 27  ಪ ಕರಣದ ಯ  ರ ಸ ದ ನಕ  ಪ ಣಪತ ದ ನ ; 
(ಎ ) 30  ಪ ಕರಣದ (1) ಉಪ ಪ ಕರಣದ ಯ  ಪ ಷ  ನ ಸ ದ 

ರ ಯ ನ ;  
( ) ಈ ಅ ಯಮದ ಯ ನ ಯಮಗಳ  ಉಪ ದ ಅಥ  

ಉಪ ಸಬ ದ  ಇತರ ಷಯ. 
(3) ಈ ಪ ಕರಣದ ಲಕ ಪ ೕ ಸ ದ ಯಮಗಳ ರಚ ರ  

ವ  ಪ ಕಟ ಯ ತ ಯ ಡ ದ ಯಮಗಳ ಷರ  ಒಳಪ ರತಕ . 
(4) ಈ ಅ ಯಮದ ಯ  ರ ದ ಎ  ಯಮಗಳ  ಅ ಗಳ  ರ ದ 

ಆದ  ಗ  ವ  ನಗ  ಕ ಯಲದ  ಂ ತ  ಜ  
ನ ಡಲದ ಂ  ಸತಕ  ಮ  ಜ  ನ ಡಲದ ನ ೕ  

ಅಥ  ಅ ಗಳ   ಸ ದ ಅ ಶನದ  ಅಥ  ಕಟ ತ ಯದ 
ಅ ಶನದ  ಜ  ನ ಡಲ  ಡಬ ಥ ಗ  
ಒಳಪ ರತಕ .  

(5) ಜ  ನ ಡಲ   ದ  ನ ೕ  ಅಥ  
ಡ  ಸ  ಜ ಪತ ದ  ಪ ಕ ಸತಕ  ಮ  ಆ ತರ ಅ   

ಬರತಕ .  
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46.  ಯಮಗಳ ರಚ ರ.- (1)  ಜ  ಸ ರದ ಅ ೕದ ಂ  
ಪ ಷ  ಈ ಅ ಯಮದ ಉ ೕಶಗಳ  ಈ ಸ ,  ಈ ಅ ಯಮ ಅಥ  
ಅದರ ಯ  ರ ಸ ದ ಯಮಗಳ ಉಪ ಧಗ  ಅ ಗತ ಗ ಥ 

ಯಮಗಳ  ರ ಸಬ .    
(2) ಷ  ಮ   ಳ ದ ಅ ರಗಳ ನ ನ ಯ  

ಧಕ ಗ  ಈ ಂ ನ ಗ  ಅಂಥ ಯಮಗಳ  ಉಪ ಸಬ ,- 
(ಎ) ಪ ಷ ನ ಸ ನ ವ ಹ ; 
( ) 4  ಪ ಕರಣದ (3)  ಉಪಪ ಕರಣದ ಯ ನ ಅಧ  ಮ  ಉ ಧ ರ 

ಅ ರಗ  ಮ  ಕತ ವ ಗ ; 
( ) ಪ ಷ ನ ಸ ಗಳ  ಕ  ಮ  ನ , ಅಂಥ ಸ ಗ  

ನ ವ  ಸಮಯ ಮ  ಸ ಳಗ , ಅ  ನ ಯ ದ ಯ ಕ ಪ;  
( ) 21  ಪ ಕರಣದ (1) ಉಪ ಪ ಕರಣದ ಯ  ಪ ಷ  ಹ ಗ  ಮ  

ಅ ಭವಗಳ  ಪ ೕ ವ ನ; 
(ಇ) 21  ಪ ಕರಣದ (3) ಉಪ ಪ ಕರಣದ ಯ  ಅ ಯ  ಸ ಸ ದ ಮ  

 ಡ ದ ನ; 
(ಎ ) 29  ಪ ಕರಣದ ಯ  ಪರ  ಇಂ ಯ  ಅ ಸ ಸ ದ 

ಪರ ನಡ  ಮ  ಕ   ೕ  ಯಮಗಳ ಯ ನಕಗ ; 
( ) ಈ ಅ ಯಮದ ಯ  ಯಮಗಳ ಲಕ ಉಪ ದ ಅಥ  

ಉಪ ಸಬ ದ  ಇತರ ಷಯ.  
 

ಕ ಟಕ ಜ ಲರ ಆ ರ 
ಮ  ಅವರ ಸ ನ , 

 
. ೕಧ  

ಸ ರದ ಯ ದ  
ಸ ೕಯ ವ ವ ರಗ  ಮ  

ಸನ ರಚ  ಇ . 
 

PARLIAMENTARY AFFAIRS AND LEGISLATION SECRETARIAT 
NOTIFICATION 

      NO. DPAL 19 SHASANA 2024, BENGALURU, DATED:10.06.2024  

ರತ ನದ ಅ ೕಧ 348ರ ಡ (3)ರ ಅ ಯ  ಜ ಲ ಂದ 
ಅ ತ ದ "ಕ ಟಕ ಪರ   ಇಂ ಯ ಗಳ  ಅ ಯಮ, 2024" (2024ರ 
ಕ ಟಕ ಅ ಯಮ : 31) ರ ಂತರವ  ಅ ತ ಆಂಗ  ಪಠ ಂ  ಕ ಟಕ 

ಜ ಪತ ದ ಷ ಜ ಪ ಯ  ( ಗ-IV) ಪ ಕ ಸ ಂ  ಆ ಸ ,- 
 

KARNATAKA ACT NO. 31 OF 2024 

(First published in the Karnataka Gazette Extra-ordinary on the   10th day of June, 2024) 
 

THE KARNATAKA PROFESSIONAL CIVIL ENGINEERS ACT, 2024 
 (Received the assent of the Governor on the  21st  day of May, 2024) 

 

An Act  to provide for constitution of the Karnataka Professional Civil 
Engineers Council. 
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Whereas it is expedient to constitute the Karnataka Professional Civil 
Engineers Council to provide for registration of Professional Civil Engineers and for 
matters connected therewith. 

 

 Be it enacted by the Karnataka State Legislature in the seventy fifth year of the 
Republic of India as follows:- 
 

CHAPTER I 

PRELIMINARY 

 
 1. Short title, extent and commencement.- (1) This Act may be called the 
Karnataka Professional Civil Engineers Act, 2024. 
 (2) It extends to the whole of the State of Karnataka. 
 (3) It shall come into force on such date as the State Government may, by notification 
in the Official Gazette, appoint. 
 2. Definitions.- In this Act, unless the context otherwise requires,- 

(a)  “Certificate of Practice” means a certificate issued under section 22 by 
the Council established under section 3 of the Act; 

(b)   “Certificate of Registration” means a certificate issued to the Civil 
Engineer whose name is entered into the register maintained under this 
Act; 

(c)  “Civil Engineer” means a person who has obtained a Diploma in Civil 
Engineering or Bachelors Degree in Civil Engineering/ Masters Degree in 
any discipline of Civil Engineering as defined in National Building Code – 
2016(NBC-2016); 

(d)  “Council” means the Karnataka Council of Professional Civil Engineers 
established under section 3; 

(e)   “Disciplinary Committee” means a committee constituted under section 
31 of the Act; 

(f)  “Engineering Designs” means Civil, Structural, Geo-technical, 
Environmental Engineering Designs/Drawings and also encompassing 
Conceptual Plans, Master Plans, Layout Plans, other design & drawings 
etc., for buildings & infrastructure; 

        (g)  “Professional Civil Engineer” means a registered civil engineer who has 
obtained a Certificate of Practice from the Karnataka Council of 
Professional Civil Engineers (KCPCE);  

        (h) “Recognised Engineering Institution” means any 
college/institution/university established by law in India or other 
institution in India or outside India which imparts education in civil 
engineering and confers a degree or diploma in civil engineering; 

(j)  “Register” means the register of Professional Civil Engineers maintained 
under section 23; 

(j)   “Registrar” means the registrar appointed under section 12; 
 (k)   “Registered Civil Engineer” means a person who has enrolled with the 

Karnataka Council of Professional Civil Engineers;  
(l)  “Regulations” means regulations made under section 46 by the Council; 
(m)   “Rules” means Rules made under section 45 by the State Government; 

and 
(n)  “State Government” means the Government of Karnataka.  



18 

CHAPTER II 

KARNATAKA COUNCIL OF PROFESSIONAL CIVIL ENGINEERS 

 
 3. Establishment and Composition of Council.- (1) The State Government 
shall by notification establish a Council to be known as the “Karnataka Council of 
Professional Civil Engineers” for the purpose of carrying out the aims and objects 
of this Act.   
 (2) the Council shall be a body corporate by the name aforesaid having perpetual 
succession and a common seal, with power to acquire, hold or dispose of property, both 
movable and immovable and to contract and shall, by the said name sue or be sued.  
 (3) The Head Quarters of the Council shall be at Bengaluru. 
 (4) The Governing Council shall consist of the following eighteen members namely:- 

(a) Ten members to be elected amongst Professional Civil Engineers. Out of them, four 
members to be elected from Bengaluru Division, two members to be elected each 
from Belagavi, Gulbarga and Mangalore Division.    

 (b) The following shall be the ex-officio members of the Governing      Council 
nominated by the State namely: - 
(i) an officer of the rank of Chief engineer or equivalent grade or rank amongst the 

civil engineers either from the Urban Development Department or Urban 
Housing Department in the Municipal Corporations in the State;  

(ii) one member who is the Chief Engineer in the Department of PWD in-charge of 
roads and buildings;  

(iii) one member who is the Chief Engineer in the Department of Water Resources 
or Neeravari Nigams;  

(iv)  one member who is Chief Town Planner, if he is a Civil Engineer, or senior 
most Civil Engineer in the Town Planning Department of the Government of 
Karnataka.  

(c) One member to be nominated by the Vice-Chancellor of Visvesvaraya Technological 
University (VTU) from amongst its civil engineering faculty with not less than 10 
years of teaching experience  

(d) One member to be nominated by the Commissioner, Department of Technical 
Education, Karnataka State, from amongst the professors in the faculties of the 
civil engineering with not less than 10 years of teaching experience in any 
Universities other than VTU established by law in the State and/or the professors 
of colleges affiliated to such Universities, imparting education in civil engineering,  

 (e) Two members to be co-opted by the Council from amongst the Professional Civil 
Engineers.  

 
  (5) Notwithstanding anything contained in clause (a) of sub-section (iv), the State 
Government may, pending preparation of the register, nominate to the first Council, Civil 
Engineers who are eligible for registration under section 19 and having minimum 
experience of 5 years and such first Council shall consist of such number of members 
possessing such qualification as mentioned in sub-section (4) of section 3. Such nominated 
members including the President shall hold office for a period of two years as the State 
Government, by notification in the Official Gazette, specify. 
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 4. President and Vice-President of Council.- (1) The President and the Vice-
President of the Council shall be elected by the members of the Council other than co-
opted members from amongst themselves in the manner specified in section 5: 
 Provided that on the first constitution of the Council and until the President is elected, 
a member of the Council nominated by the State Government in this behalf shall discharge 
the functions of the President. 

 (2) An elected President or Vice-President of the Council shall hold office for a term of 
three years or till he ceases to be a member of the Council, whichever is earlier, but subject 
to his being a member of the Council, he shall be eligible for re-election: 
Provided that- 

(a)  the President or the Vice-President may, by writing under his hand addressed 
to the Vice-President or the President, as the case may be, resign his office; 

(b)  the President or the Vice-President shall, notwithstanding the expiry of his 
term of three years, continue to hold office until his successor enters upon 
office. 

 (3) The President and the Vice-President shall exercise such powers and discharge 
such duties as may be specified by Regulations. 
 5.  Mode of Elections.- (1) Elections of the President and Vice-President under 
this Chapter shall be conducted in such manner as may be prescribed by Rules. 
 (2) Where any dispute arises regarding any such election, the matter shall be referred 
by the Council to a Tribunal to be constituted by the State Government by notification in 
the Official Gazette, in this behalf in such manner as may be prescribed in the Rules and 
the tribunal shall follow such procedure as may be prescribed. The decision of the Tribunal 
shall be final.  
 Provided that no such reference shall be made except on an application made to the 
Council by an aggrieved party within thirty days from the date of the declaration of the 
result of the election. 
 (3) The expenses of the Tribunal shall be borne by the Council. 
 6.  Term of office and casual vacancies.- (1) (a) Subject to the provisions of 
this section, an elected member shall hold office for a term of three years from the date of 
his election. 

 (b)  A member, co-opted under clause (e) of sub-section (4) of section 3 shall hold 
office for such term, not exceeding three years, as the Council may determine. 

 (2) An elected, nominated or co-opted member may, at any time, resign his 
membership by writing under his hand addressed to the President, or in his 
absence, to the Vice-President, and the seat of such member shall there upon 
become vacant. 
 (3) A nominated ex-officio member shall cease to be a member on his 
superannuation, resignation or when he ceases to hold the post by virtue of which 
he was nominated 
   (4)   A member shall be deemed to have vacated his seat- 

(i) If he is absent for three consecutive ordinary meetings of the Council without 
excuse and if the reasons for the absence are not satisfactory in the opinion 
of the Council: or 

(ii) If he ceases to be a Professional Civil Engineer referred to in clause (a) or (d) 
of sub-section (4) of section 3 or if he ceases to be a professor referred to in 
clause (c) of sub-section (4) of section 3. 
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 (5) Any casual vacancy in the Council shall be filled by fresh election or nomination 
or co-option and the person so elected or nominated or co-opted to fill the vacancy shall 
hold office only for the remainder of the term of the member whose place he takes.  
 (6) Members of the Council shall be eligible for re-election or re-nomination or re-co-
option; however no member can continue for more than two consecutive terms. 
 7. Conduct of Election of the Council.- General election of the Council shall be 
held within one month before the date of expiry of the term of three years. 
 8. Constitution of Special Committee in the absence of election.-(1) Where the 
Council of Professional Civil Engineers fails to provide for the election of its members one 
month prior to the expiry of the term of three years referred to in section 6, the Council in 
its special general body meeting decide and constitute a special committee consisting of -  

(i) The Senior most member of the Council as the Chairman: 
(ii) One member from each revenue division to be nominated by the Council from 

amongst the roll of Professional Civil Engineers present in the general body 
meeting 

to discharge the functions of the Council till new body is constituted: 
(2) On the constitution of the Special Committee-  

(a) all properties and assets vested in the Council shall be managed by Special 
Committee;  
(b) all rights, liabilities and obligations of the Council, whether arising out of any 
contract or otherwise, shall be the rights, liabilities and obligations of the Special 
Committee;  

(3) The Special Committee constituted under sub-section (1) shall, hold elections to the 
Council within a period of six months from the date of its constitution.  
 9. Validity of act or proceeding of the Council, not to be invalidated by reason 
of vacancy, etc.- (1) No act or proceeding of the Council shall be invalid merely by reason 
of, 

(a)  any vacancy or defect in the constitution of the Council, or 

(b)  any defect in the election or nomination or co-option of a person acting 
as a member thereof, or 

(c)  any irregularity in procedure not affecting the merits of the case. 
 10. Disqualifications.- A person shall not be eligible for election or nomination or co-
option as a member of the Council if he,- 

 (a)  is an adjudged insolvent; or 
 (b)  has been convicted by any Court in India for any offences affecting moral 

turpitude and sentenced to imprisonment for a term not less than two years, 
and shall continue to be ineligible to contest election for a further period of 
five years since his release; or 

 (c)  is declared as of unsound mind by a competent authority or court. 
 11. Meetings of the Council.- (1) The Council shall meet at least once in every 
three months at such time and such place and shall observe such rules of procedure with 
regard to the transaction of business at its meetings as may be specified by Regulations.  
 (2) Unless otherwise specified by regulations, five elected members of the Council 
other than co-opted members shall form a quorum, and all the subjects in the agenda in 
a meeting of the Council shall be decided by a majority of the members present and voting. 
 (3) In the case of an equal division of votes, the President, or in his absence, the Vice-
President or in the absence of both, the member nominated by the President shall preside 
over the meeting, and exercise a second or casting vote. 
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 (4) A co-opted member shall have a right to take part in the proceedings of the Council 
but shall not be entitled to vote. 
 12. The Registrar.- (1) the registrar shall be a full time officer of the Council to be 
appointed by the Council who shall also be the secretary of the Council.  
 (2) The Registrar shall be the custodian of all records of the Council.  
 (3) The Registrar shall convene the meeting of the Council with the approval of the 
President or in his absence by the approval of Vice-President.  

 13. Fees and allowance to President, Vice-President and Members.- The 
President, the Vice-President and other Members of the Council are entitled to such fees 
and allowances as the Council may, with the previous sanction of the State Government, 
fix in this behalf. 
  14. Annual General body Meeting.- (1) The Council shall convene a general body 
meeting of its governing Council members once in a year before twenty fifth day of 
September for the purpose of,-  

(a) consideration of annual report presented by the Council;  
(b) consideration of latest available audit report and the report of the Council;  
(c) consideration of inquiry report, if any;  
(d) approval of the programme of activities of the Council for the ensuing year;  
(e) approval of the annual budget;  
(f) creation of specific reserve and other funds;  
(g) amendment of Rules and Regulations;  
(h) consideration of the inquiry and inspection reports, if any, and the compliance 

report of the Council on the action taken regarding the rectification of defects and 
remedying of the irregularities pointed out in the said reports;  

(i) appointment of auditors; 
(j) Consideration of any other matter which may be brought forward in accordance 

with the Rules; 
 15. Special General Body Meeting: The Council may at any time call a special 
general body meeting of the Council. 

 16. Officers and employees of the Council.- (1) The Council shall- 
(a) appoint treasurer and such other officers and employees as the Council deems 

necessary to enable it to carry out its functions under this Act; and 
(b) with the previous sanction of the State Government, fix the pay and allowances 

and other conditions of service of all the officers and employees of the Council 
as per Regulations. 

 (2) The salaries and allowances of all the officers and the employees of the 
Council shall be defrayed out of the funds of the Council.  
 17. Funds of Council.- (1) There shall be a Fund establ ished under the 
management and control of the Council.  

 (2) The Fund shall consist of- 
          (a)  The Financial grant if any received from the State Government; 

(b)  Any sum received under this Act whether by way of fee or otherwise. 
 (3) The Council shall meet all expenses and liabilities incurred by it out of that fund.  
 (4) The Council shall keep proper accounts of the Fund distinguishing capital from 
revenue in such manner as may be prescribed. 
 (5) The annual accounts of the Council shall be subject to audit by an auditor to be 
appointed annually by the Council. 

 (6) As soon as may be practicable at the end of each financial year, but not later than 
the thirtieth day of September of the year next following, the Council shall cause to be 
published in the Official Gazette, a copy of the audited accounts and the report of the 
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Council for that year and copies of the said accounts and report shall be forwarded to the 
State Government. 

 (7) The funds standing in the credit of Council, which cannot immediately be 
utilised, shall be kept in fixed deposits in any bank specified in the Second 
Schedule to the Reserve Bank of India Act, 1934 and/or in any Government 
security or in any other security approved by the State or Central Government.  
 
  18.  Functions of Council.- Subject to the provisions of this Act, the 
Council shall perform the following functions, namely:- 
 (a)  To constitute a Registration Committee for the compliance of section19; 
 (b) To constitute a Disciplinary Committee as per section 31; 

(c) To cause, to prepare and maintain a register of Professional Civil Engineers; 
(d)  To prescribe standards of professional conduct and etiquette and code of ethics 

for Professional Civil Engineers; 

 (e) To act as appellate authority over the decisions taken by the Registration 
Committee; 

(f) To remove from the register the names of Professional Civil Engineers and 
to restore to the register the names of Professional Civil Engineers which 
have been removed; 

(g) To exercise disciplinary powers conferred by this Act;  
(h)  To manage the property of the Council; 
(i) To manage and control the fund established under sub-section (1) of 

section 17; 
(j)  To keep proper accounts of the fund; 
(k) To levy and collect fees from civil engineers applying for registration, 

Professional Civil Engineers and others;  
 (l) To perform such other functions as are laid down in this Act and in the Rules and 

Regulations; 
(m) To organize training programs or seminars for updating skills in all fields of civil 

engineering; and 
 (n) To establish and promote Welfare Fund Scheme for the benefit of Registered 

Professional Civil Engineers. 
 

CHAPTER III 

REGISTRATION OF PROFESSIONAL CIVIL ENGINEERS 

 
 19. Registration Committee.- A committee of five members shall be constituted 
from amongst the Council members for the purpose of Registration of Civil Engineers and 
issuance of Certificate of Practice.   
 20. Registration to practice as Civil Engineer.- Every civil engineer who intends to 
practice in the State of Karnataka shall enroll himself in the register maintained by the 
Council within one year from the date of commencement of this Act.  
 21. Qualification for Registration.- (1) Any person having a Diploma or Bachelor or 
Master degree in a Civil Engineering discipline from a recognised engineering institution 
or university shall be eligible to have his name entered in the register. 

 (2) Every person eligible under sub-section (1), shall get his name entered in the 
register by submitting an application to the Council in such manner as may be specified 
by Regulations and on payment of such fees as may be prescribed by rules. 
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 (3) Any person whose application to have his name entered in register is rejected or 
has been denied the Certificate of Practice by the Registration Committee, may within three 
months of the date of such rejection of the application, appeal to the Council, and the 
decision of the Council in such appeal shall be final. 
 (4) Upon entry of a name in the register under this section, a Certificate of Registration 
in such form as may be prescribed by rules, shall be issued duly signed by the President 
and the Registrar. 
 22. Certificate of Practice.- (1) Every registered civil engineer shall not practice 
as a Professional Civil Engineer in the State of Karnataka unless he has gained experience 
in the field of civil engineering from a registered Professional Civil Engineer .  
          Provided that, in case of diploma holders not less than two years experience and in 
case of Bachelor degree or Master degree holders not less than one year experience, is 
required to obtain a Certificate of Practice from the Council. 
 Provided further that a civil engineer possessing any qualifications specified in 
section 20 the on date of commencement of this Act, having experience of working as a 
civil engineer for a period of not less than three years shall be eligible to have Certificate of 
Practice. 
 (2) Every Professional Civil Engineer shall pay such annual fees as prescribed by rules 
and such fee shall be payable on or before the 1st day of April of that year. 

 23. Preparation and maintenance of register.- (1) The Council shall, upon its 
constitution, cause to prepare a register of Professional Civil Engineers in the State and 
maintain the same in accordance with the provisions of this Act. 
 (2) The register shall include the following particulars, namely:- 

(a)  the full name with date of birth, nationality, residential and official 
address and area of specialisation of the Professional Civil Engineer; 

(b)  the date on which his name is registered in the register; 
(c)  his qualifications and the date on which he obtained those 

qualifications and the authority which conferred it; and 
(d)  such further particulars as may be prescribed by rules. 

 24. Removal of name from register.- (1) The Council may, by order, remove from 
the register the name of any Professional Civil Engineer- 

(a)  From whom a request has been received to that effect, or 
(b)  Who has died since the last publication of the register. 

 (2) Subject to the provisions of this section, the Council may order that the 
name of any Professional Civil Engineer shall be removed from the register where 
it is satisfied, after giving him a reasonable opportunity of being heard and after 
such further inquiry, if any, as it deems fit on the grounds- 

 (a)  that his name has been entered in the register by error or on account 
of misrepresentation or suppression of a material fact; or                 

 (b)  that he has been convicted of any offence which, in the opinion of the 
Council, involves moral turpitude or has been guilty of any professional 
misconduct or has violated standards of professional conduct and 
etiquette or the code of ethics which, in the opinion of the Council, 
renders him unfit to be kept in the register; or 

(c)  that he is an adjudged insolvent; or 
(d)  that he is declared as of unsound mind by a competent authority or 

court. 
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 (3) An order under sub-section (2) may direct that any Professional Civil Engineer 
whose name is ordered to be removed from the register shall be ineligible for registration 
under this Act either permanently or for such period as may be specified. 
 (4) A person aggrieved by an order under sub-section(2) of this section or sub-section 
(2) of section 30 may, within sixty days from the communication to him of such order, 
appeal to the Karnataka Appellate Tribunal and the decision of the Tribunal in such appeal 
shall be final. 
 (5) An order under sub-section (2) shall not take effect until the expiry of three months 
from the date thereof or until an appeal under sub-section (4) is disposed of, whichever is 
later. 
 (6) The Professional Civil Engineer whose name is so removed from the register shall 
be published in the Official Gazette. 

 25. Surrender of Certificates.-  (1) A Professional Civil Engineer whose name has 
been removed from the register under sub-section(1) or sub-section(2) of section 24, or 
sub-section (2) of section 30 or 
 (2) Where a Professional Civil Engineer is dead, his legal representative, as defined in 
clause (11) of section 2 of Code of Civil Procedure, 1908 shall forthwith surrender the 
certificates of registration and practice to the Registrar.  
 26. Restoration of name in the register.- The Council may, at any time for 
sufficient reasons to be recorded, restore the name of the person removed from register 
upon payment of such fee as may be prescribed by Rules.  
 27.  Issue of duplicate Certificate.- Where it is shown to the satisfaction of the 
Registrar that a Certificate of Practice has been lost or destroyed, the Registrar may, on 
payment of such fee issue a duplicate certificate in such form as may be prescribed by 
rules. 
 28. Printing of register.- As soon as may be after the 1st day of April in each 
year, the Registrar shall cause to print copies of the register as it stood on the said date 
and such copies shall be published and made available to persons applying there for on 
payment of such fee as may be prescribed by rules.  
 

CHAPTER IV 

PROFESSIONAL MISCONDUCT 
 

 29. Professional misconduct.- (1)The Council may by Regulations prescribe 
standards of professional conduct and ethics for Professional Civil Engineers. 
 (2) The Regulations made by the Council under sub-section (1) may specify which of 
the violations constitute professional misconduct. Such provisions shall have effect 
notwithstanding anything contained in any law for the time being in force. 

  30. Procedure for inquiries relating to misconduct.- (1) On receipt of a 
complaint if the Council is of prima facie opinion that any Professional Civil Engineer has 
been guilty of professional misconduct which, if proved, would render him unfit to practice 
as a Professional Civil Engineer, the Council may refer the matter to the disciplinary 
committee to hold an inquiry in such manner as may be prescribed by rules. 
 (2) On receipt of the inquiry report from the disciplinary committee under sub-section 
(1), if the Council is of the opinion that the Professional Civil Engineer has been found 
guilty of professional misconduct, it may, after giving an opportunity of hearing pass an 
order either to reprimand him or suspend him from practice as a Professional Civil 
Engineer or remove his name from the register or pass such other order as it thinks fit. 
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  31. Disciplinary Committee.- The Disciplinary Committee constituted by the 
Council shall consist of three persons of whom two shall be persons elected by the Council 
from amongst its members and the other shall be a person co-opted by the Council from 
amongst Professional Civil Engineer and who is not member of the Council, and the senior-
most Professional Civil Engineer amongst the members of a committee shall be the 
Chairman thereof.  
 32. Powers of Disciplinary Committee.-(1) The disciplinary committee of the 
Council shall have the same powers as are vested in a  
Civil Court under the Code of Civil Procedure, 1908 (Central Act 5 of 1908), in respect of 
the following matters, namely:-  

(a) summoning and enforcing the attendance of any person and examining him on 
oath;  

(b) requiring discovery and production of any documents;  
(c) receiving evidence on affidavits;  
(d) requisitioning any public record or copies thereof from any court or office;  
(e) issuing commissions for the examination of witnesses or documents; and 
(f) any other matter which may be prescribed. 

 (2) While conducting the enquiry the disciplinary committee shall follow the principles 
of natural justice. 
 

CHAPTER V 

OFFENCES AND PUNISHMENT 
 

 33. Penalty for non registration.- Any person who practices as a Professional Civil 
Engineer without getting his name entered in the register shall be punishable with 
imprisonment which may extend up to six months or with fine which may extend up to 
rupees fifty thousand or with both. 

 34. Penalty for falsely claiming to be registered.-  (a) If any person whose name is 
not entered in the register, falsely represents that it is so entered, or uses in connection 
with his name or title any words or letters reasonably calculated to suggest that his name 
is so entered shall be punishable with imprisonment which may extend up to one year or 
with fine which may extend up to rupees one lakh or with both. 
 (b) If any person being registered as a Professional Civil Engineer but not having a 
Certificate of Practice, practices as a Professional Civil Engineer shall be punishable with 
imprisonment which may extend up to six months or with fine which may extend up to 
rupees fifty thousand or with both.  

 35. Prohibition against use of title.- (1) After the expiry of six months from the date 
of the preparation of the register, no person other than a registered Professional Civil 
Engineer, or a firm of Professional Civil Engineers shall use the title and style of 
Professional Civil Engineer. 
 (2) If any person contravenes the provisions of sub-section (1), he shall be punishable 
with imprisonment which may extend up to six months or with fine which may extend up 
to rupees fifty thousand or with both. 

 36. Unqualified persons not to certify engineering designs or drawing.- (1) 
Notwithstanding anything contained in any law for the time being in force, after the expiry 
of two years from the commencement of this Act, only persons competent, as defined in 
National Building Code-2016, and a Professional Civil Engineer registered with Council, 
shall supervise or execute or certify any Engineering design or drawing or construction  of: 

(a)  a building the plinth area of which exceeds fifty square meters; or 
(b)  a building the height of which exceeds the normal height of a building having 

the ground floor only; or 



26 

(c)  a building which does not have load bearing type masonry structure; or 
(d)  a building which is a part of a larger housing project comprising not less than 

three buildings, notwithstanding the plinth area of such building is fifty 
square meters, or less than fifty square meters; 

 (2) Any person contravening the provisions of sub-section (1) shall, without prejudice 
to any other proceedings which may be taken against him, shall be punishable with simple 
imprisonment which may extend up to one year or with fine which may extend up to rupees 
one lakh or with both. 

 37. Failure to surrender certificates of registration and practice.- If any 
Professional Civil Engineer whose name has been removed from the register fails to 
surrender his certificates of registration and practice, shall be punished with simple 
imprisonment for a term which may extend up to three months or with fine which may 
extend up to rupees twenty five thousand or both. 
 38. Cognizance of offences.- (1) No Court shall take cognizance of any offence 
punishable under this Act, except upon complaint made by the Council or a person 
authorised in this behalf by the Council. 
 (2) No Magistrate other than a Metropolitan Magistrate or a Magistrate of the first 
class shall try any offence punishable under this Act. 

 
CHAPTER – VI 

MISCELLANIOUS 
 

 39. Authority not to permit construction unless engineering design is 
certified by Professional Civil Engineer.- Notwithstanding anything contained in 
any law for the time being in force, after the expiry of two years from the 
commencement of this Act, the State Government or any of its officers or a Local 
Authority or any of its officers or an Area Development Authority or Urban Area 
Development Authority constituted under the Karnataka Town Planning and Urban 
Development Act, 1976 or any of its officers shall not permit construction of a 
building falling under any of the clauses (a) to (d) of sub-section (1) of section 36 
unless the design or drawing of the building is certified by a Professional Civil 
Engineer. 
 40. Information to be furnished by the Council and publication thereof.- The 
Council shall furnish annual report, audit report, any other reports, copies of the minutes 
and other information to the State Government as and when the Government requires. 
 41. Protection of action taken in good faith.- No suit, prosecution or other legal 
proceeding shall lie against the Council or any member of the Council, or officers and other 
employees of the Council for anything which is done in good faith or intended to be done 
under this Act or any rule or Regulations made there under. 
 42. Control, Supervision and Supersession of the Council.- (1) If at any time it 
shall appear to the State Government that the Council has failed to exercise, or has 
exceeded or abused any of the powers conferred upon it by or under this Act, or has failed 
to perform any of the duties imposed upon it by or under this Act, the State Government 
may, if it considers such failure, excess or abuse to be of a serious character, notify the 
particulars thereof to the Council, and if the Council fails to remedy such default, excess 
or abuse, within such time as the State Government may fix in this behalf, the State 
Government may dissolve the Council, and cause all or any of the powers and duties of 
the Council to be exercised and performed by such person or authority for a period not 
exceeding six months and there upon the funds and property of the Council shall vest in 
the State Government for the purpose of this Act until a new Council is constituted under 
section 3.  
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 (2) When the State Government has dissolved the Council under sub-section (1), it 
shall take steps as soon as possible to constitute a new Council under section 3 and 
thereupon the property and funds referred to in sub-section (1) shall revest in the Council 
so constituted.  

  43. Members of Council, officers and employees to be public servants.- The 
members of the Council and officers and other employees of the Council shall be deemed 
to be public servants within the meaning of section 21 of the Indian Penal Code. 
 44. Power to remove difficulties.- (1) If any difficulty arises in giving effect to the 
provisions of this Act, the State Government may, by order published in the Official 
Gazette, make such provision, not inconsistent with the provisions of this Act, as appear 
to it to be necessary or expedient for removing the difficulty: 
 Provided that no such order shall be made under this section after the expiry of two 
years from the date of commencement of this Act. 
 (2) Every order made under this section shall, as soon as may be after it is made, be 
laid before the State Legislature. 

 45. Power to make Rules.- (1) The State Government in consultation with the 
Council make rules to carry out the purposes of this Act, by notification with previous 
publications in the Official Gazette. 
 (2) In particular and without prejudice to the generality of the foregoing power, such 
rules may provide for all or any of the following matters, namely:- 

(a)  The manner in which the elections under Chapter II shall be conducted, the 
terms and conditions of service of the member of the Tribunal appointed 
under sub-section (2) of section 5 and the procedure to be followed by the 
Tribunal; 

(b)  The fee to be paid under section 20, sub-section (2) of section  21 and sections 
26, 27 and  28; 

(c)  The form in which a Certificate of Practice is to be issued under section 22; 
(d)  Further particulars to be included in the register under clause (d) of sub-

section (2) of section 23; 
(e)  The form in which a duplicate certificate is to be issued under section 27; 
(f)  The manner in which the Council shall hold an inquiry under sub-section (1) 

of section 30; 
(g)  Any other matter which is to be or may be provided by rules under this Act. 

 (3) The power to make rules conferred by this section shall be subject to the condition 
of the rules being made after previous publication. 
 (4) All rules made under this section shall be laid for not less than thirty days before 
the State Legislature as soon as may be after they are made and shall be subject to revision 
by the State Legislature or to such modifications as the State Legislature may make during 
the session in which they are so laid or in the session immediately following. 
 (5) Any revision or modification so made by the State Legislature shall be published 
in the Official Gazette, and shall there upon take effect. 

 46. Power to make Regulations.- (1) The Council may, with the approval of 
the State Government, make Regulations not inconsistent with the provisions of 
this Act or the Rules made there under, to carry out the purposes of this Act. 
 (2) In particular and without prejudice to the generality of the foregoing power, such 
Regulations may provide for- 
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(a)  the management of the property of the Council; 
(b)  the powers and duties of the President and the Vice- President under sub-

section (3) of section 4; 
(c)  the summoning and holding of meetings of the Council, the times and places 

at which such meetings shall be held; the conduct of business there at. 
(d)  the manner in which the qualifications and experience shall be verified by the 

Council under sub-section (1) of section 21; 
(e)  the manner in which an application is to be made and granted under sub-

section (3) of section 21; 
(f)  the standards of professional conduct and etiquette and a code of ethics to 

be observed by the Professional Civil Engineer under section 29; 

 (g)  any other matter which is to be or may be provided by Regulations 
under this Act. 

 

The above translation of ಕ ಟಕ ಪರ   ಇಂ ಯ ಗಳ ಅ ಯಮ, 

2024 (2024 ರ ಕ ಟಕ ಅ ಯಮ :31) be published in the official Gazette 

under clause (3) of Article 348 of the Constitution of India. 
 

 

THAAWARCHAND GEHLOT 
GOVERNOR OF KARANATAKA 

 
By Order and in the name of 
the Governor of Karnataka, 

 
G.SRIDHAR 

Secretary to Government 
Department of Parliamentary 

Affairs and Legislation 
  
 

 
 
 
 

 
 
 

 
 
 
 
 
 
 
                                  

      [

ಮುದಕರು ಾಗೂ ಪ ಾಶಕರು:- ಸಂಕಲ ಾ ಾ ಗಳ , ಕ ಾ ಟಕ ಾಜ ಪತ , ಸ ಾ  ೇಂದ  ಮುದ ಾಲಯ, ೆಂಗಳ ರು 
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